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[Shri A, P. C atierjee] the working of the éle;altht)é1 ilcm?:::cylf
on the floor of tte House against the ma;:‘lstocoamggi tf:n theo Meerlnb:?s that
Editor, Printer a:d Publisher of Ananda 3’1 houl é’ ¢ asséss it like that
Bazar Patrika which published a cartoon. ¢y should no :
When the matte - was discussed here, 1 Secondly, I am going to limit myself
was not presen because my plane ) St 0 Do and not bring in per-
touched the Palain Airport at 12 Occlock. | ;01" matters and abuse him; I do not
I am coming st aizht from the airport. want to do that. It is a matter to be
Therefore, 1 co dd not respond when | gigoyssed at a high standard and you
the Chairman c: lled my name. There- ' p,ve"t; see what the merits of my case
fore, Sir, what ~am submitting is this | " ‘gi’ § have to explain what hap-
that I may be allowed to raise this ques- pened and why I have brought this mo-
tion of privilege tion before this august House. Sir, I

SOME HON. MEMBERS : No. No. | was luckily present on that day and my
colleague, Mr. Rajnarain was sitting

SHRI A. P. CHATTERIJEE : I am | not on the same bench, because he had
requesting that [ may be allowed to | no place there, but on a chair nearby.
raise this ques ion of privilege at the | There were some two or three or four
present momen personal guards of the President stand-

. . ing behind the chair. And as soon as
. MR. DEPUTY CHAIRMAN : Al | Mr, Rajnarain entered, he started abu-
right, let us first complete this business

Lo h sing or something like that, saying
about Mr. Rajuarain. Then we will | “por i ve them. Why do you have these
think about thi afterwards. old traditions of the Britishers?”, etc.,

SHRI A. P. CHATTERJEE : Is it | etc. We said, “It is a solemn occasion.
your pleasure 11a: 1 should raise this ; If you want to remove them, let Parlia-

question later ? ment remove all these British traditions.

We do not mind it. But let us main-
MR. DEPUTY CHAIRMAN: Let | i pe solemnity of the occasion.”

this matter be aver. Then we will con-
sider your poin SHRI A. P. CHATTERJEE (West
e Bengal) : Why do you want to imitate
MOTION DIS “PPROVING OF THE | British customs? It is absolutely not
CONDUCT O! SHRI RAJNARAIN, | necessary at all.

SHRI NAG ESHWAR PRASAD

SHAHi AND S 9181 SITARAM SINGH | SHRI A, G KULKARNI: Why are
ON THE SOl EMN OCCASION OF | You worried? You will get your chance.

PRESIDENT’S ADDRESS TO BOTH , Interrupti
THE HOUSES OF PARLIAMENT— (nterruptions)
contd, SHRI A. P. CHATTERJEE : This

pomp and dignity is abosulutely un-

SHRI A. G. KULKARNI ; Sir, while necessary. Why all this pomp and dig-

moving the motion, at the outset T want

to appeal to @M the political parties, and nity?

particularly the Leader of the Opposi- (Interruptions)

tion, not to «¢nsider this as a party

question. ) SHRI SHEEL BHADRA YAJEE
AN HON, }EMBER: It is a party (Bihar): He is an elected President.

question. (Interruptions)

SHRI PITA 1EER DAS: I recipro- SHRI A. P. CHATTERJEE: I am
cate the feeling ¢f Mr. Kulkarni so far | saying, the entire ceremony, the Presi-
as this thll‘lg is concerned and I want _tO dent explaining the cause of the sum-
inform the Hcuse, through you, Sir, | mons, the entire pomp and dignity ac-
that I have lef my Members perfectly | companying the President’s coming to
free to express heir opinion in whatever | the Parliament, all that luxury and
way they like and to vote in which- pomp are absolutely useless.
ever way they ko if i# comes to voting.

SHRI A. G FULKARNI: Why I
say this is that this matter is not to be MR. DEPUTY CHAIRMAN : Mr.
examined in is lation. This is a matter | Chatterjee, you will get your chance
Sir, which has far-reaching effects on | Please do not interrupt.

(Interruptions)
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SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Sir, he has not seen President
Mao. We know that pomp and dignity
goes with him,

SHRI A. P. CHATERJEE : 1 do not
want to imitate anybody. I do not want
to imitate Mao-Tse Tung also.

(Interruptions)

MR. DEPUTY CHAIRMAN : Order,
please. Please allow Mr. Kulkarni to
continue.

SHRI A. G. KULKARNI: Sir, Mr.
Yajee ignores the fact that to-day is
the last day of the session. After that
Mr. Chatterjee has to pass one month
in West Bengal. So, he has to talk
something like that. This is the last
day. Some thing must go into the press
so that he can take a prominent place.

(Interruptions)

MR. DEPUTY CHAIRMAN : Please
continue your speech, Mr. Kulkarni.
Qtherwise, T would call other Members.

SHRI A. G. KULKARNI : Sir, I am
developing my points. After the Address
was over, we reassembled here. There
were points of order raised by Mr. Raj-
narain and the Leader of the Opposition
also made some statements. He said
that the matter was not of such impor-
tance and so on. At that very time also,
my hon. friend, Mr. Rajnarain uttered
some words about the President on
which we raised points of order and said
that they should be expunged. That
history also you know. These are the
facts. Then I go on to another aspect
of this. The last mid-term elections in
this country were looked upon by the
whole world as a new experiment and
the whole world was expecting that
Indians were not mature enough to have
these elections and that this would be
one of the last elections. But this
country has sufficiently demonstrated to
the world that it is mature enough and
it has voted my party to power with a
convincing majority, with a convincing
number of seats in the Lok Sabha, and
a stable Government has been formed
by my party, Political parties might
have been frustrated. I do not deny
that. They might have been frustrated
because they could not achieve
success. . .

SHRI PITAMBER DAS : I congra-
tulate you for the same,

{ RAJYA SABHA]

on the occasion of 120
President’s Address
SHRI A. P. CHATTERJEE: Mr.

Dhavan, the Governor of West Bengal,
said just before the clections in West
Bengal, said just before the elections in
West Bengal that this may be one of the
last elections

SHRI SHRIMAN PRAFULLA
GOSWAMI (Assam) : Sir, why is Mr.
Chatterjee interrupting Mr. Kulkarni like
this? We can also interrupt Mr. Chat-
terjee when he speaks.

(Interruptions)
MR. DEPUERY CHAIRMAN : I do
not think we can continue the debate
in this fashion. I would request all

Members to keep quiet while other
Members are speaking.

sy g  fedy Sgeda  nw,
war w7q, R TAFAA Ay qAT FLA@ AT
f5e g A% i@ g

SHRI A. G. KULKARNI : My party
has won a massive victory...

MR. DEPUTY CHAIRMAN : Mr.

Kulkarni, you should restrict your
observations to the Motion.
SHRI A. G. KULKARNI: The

country voted for a stable Government
in the country. The country found in
Shrimati Indira Gandhi a leader who
can lead this nation with success in the
removal of poverty and unemployment
and for the realisation of the objectives
mentioned in our manifesto.

What I want to say particulariy is
Mr. Rajnaranin’s behaviour on that
day also resembles two or three in-
stances in the past. There were two
or three instances in the previous Lok
Sabhas in 1963 and 1968. I do not
want to take the time of the House i
quoting the legal extracts and all that.
But the consensus of the deliberations
of both the Committees is this. and I
quote :

“The President represents not only
the executive authority, he is in a
sense the symbol of the Constitution.
It is noteworthy that following the
practice in the Parliament of U.K,,
insofar as it is practicable under the
conditions, the occasion is treated as
a solemn one.”

Certain observations were made by the
former Speaker, Mr. Ayyangar, about
the functions and dignity of the Presi-
dent and the Governors. He said,
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“The House of Zcimmions in the UK,
to which powe s and privileges and
immunity of Paniament. . . are for the
time being equated, has always exercis-
ed its power in regard to the conduct
of its Members who are expected to
maintain a stan..ard of behaviour con-
sistent with the tradition and practice
of the House.” Tiese were the obser-
vations of both the Committees and of
Mr. Ayyangar. Ar. Ayyangar made his
observations at a Conference of the
Speakers of the various Legislatures
and Parliament. This shows that the
behaviour of Mr. Rajnarain was not in
conformity with the parliamentary
practices snd iraditions developed in
this country as w:ll as in other coun-
tries where par:amentary democracy is
supreme.

Then I go :» another point in this
respect. For tl.e last three years I am
a Member of ti is House. I have found
from various responsible and senior
leaders of vericus political parties,
whenever we d.scussed about the flout-
ing of the Chuir’s rulings it was men-
tioned that 1nis House was bemg
turned into a Rajnarain’s House or a
fish market. That has been said in this
House and alsc even in the Lobby. Sir,
I need not ren ind you of that because
you are getting the taste of the pudding
whenever you ar: in the Chair, Such
things happencd and are happening [
heed not remird you of all\ that.

What I want 10 say particularly in
support of my M.otion is at least it will
create some healthy conditions of
democratic finctioning in Parliament.
In this connection 1 draw your atten-

tion to 'the -o-:alled provocation that
bad taken }lace on that day. The
provocation vai that the President

started his sprech in English, Sir, are
there no occusions in this  Parliament
for any Menber to highlight his dis-
approval of I nglish? There are many
occasions in he¢ Parliamentary life of
this country :or a Member to express
his disapprov: { »f this. But on ceriain
occasions, certain  Members take the
advantage of the privileges enjoyed by
them here ad resort to abusive lan-
guages and .nworthy actions amount-
ing to misch.2f which ultimately lower
the dignity c¥ the House. I am more
worried about another aspect. In this
country, whe her we are elected to the
Lok Sabha «¢r Rajya Sabha, all of us
should strive to see that healthy tradi-
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on the occasion of
President’sAddress

tions are created here so that our work
in the House must be considered hy
outsiders as a model or ideal to the
people at large. They should think
that here is a forum where people can
get their difficulties and grievances
redressed, That feeling is particularly
very necessary at this time in the light
of the lawlessness that we see in West
Bengal.” It is not only due to the
working of one Party or another. It
is also due to the frusiration created in
the minds of youngsters who think that
they will get justice nowhere,
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In this connection, I want to touch
upon one or two other matters which
are also very important. Perhaps my
colleague Shri Rajnarain thinks that
his actions in this House might give
him some satisfaction—I do nol know
what satisfaction he is getting there-
from. The point is that among the
public his actions are being criticised
very adversely, 1 will narrate onc ex-
perience. There was one mock Parlia-
ment in a Dejhi University college.
There, one of the studenis was mis-
behaving. Then others asked him :
“Why do you misbenave like this9"
Then he said: “I am Rajnarain of this
House™. This is a fact reported in the

Press, . . (nterruptions). I am not
criticising  him, I am referring to a
statement in the Press. If such ten-

dency for mischief-mongering is created
in the minds of youngsters, what will
happen to this country and its new
generation?

SHRI S.' D._ MISRA (Uttar Pradesh):
He is an institution, not an individual.

SHRI A. G. KULKARNI : T met a
friend of mine. I do not want to name
him. T asked him: “What was the
record of my colleague, Shri Rajnarain,
in UP?” I know that the history of
Shri Rajnarain is not yet written. If
written, I do not know what it will be.

So, 1 asked my friend and he told
me. . .

. SHRI PITAMBER DAS: I pity the
ignorance of Shri Kulkarni. Whatever
was Shri Rajnarain’s history in U.P. jt
was widely published in papers.

SHRI A, G. KULKARNI * At that
time I was not reading Hindi paver.
My friend told me: “What Mr. Kul-
karni, don’t you know that the post of
Marshal in the U.P. Legislature was
created for Shri Rajnarain?” He resem-
bled a ‘pehlwan’. He cannot be dealt
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[Shri A. G, Kulkarni]
with by others and so they created the
post of Marshal. . . (Time bell rings).
Another five minutes more. 1 am now
getting my line. What I wanted to say
was that the post of Marshal there was
created for Shri Rajnarain.
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Sir, in this country we have leaders
like Shri Goray. We honour him and
we have got respect for him. He
courted jail on various occasions—all
for national causes. We have every
respect for him.

Here I have asked who is Rajparain?
In his career he has the maximum ex-
pulsions from the Assemblies or Parlia-

ment.  Ig Q'QTE ? These are the types

of persons who are really giving an
affront to our President. Sir, I do pot
want to say anything about the Presi-
dent. But the President is the embodi-
ment of the Constitution and the
country’s prestige and honour and Mr.
Giri is particularly so. Our previous
Presidents were high in their own way.
But Mr, Giri particularly is so coming
from the trade union movement and
the common people in tke street think
that Mr. Giri is their own President.
They think that he is their own father.
1t is Mr. Giri’s prestige and what you
call, the affability and sympathy has
created confidence in the public and
here ijs my colleague who gave an
affront to Mr. Giri which is really
unworthy of him.

Sir, the last point which T was mak-
ing is this: I went during the election

to Bihar and there, Sir, the SSP Gov-

working, Mr., Karpuri

somebody

ernment was
Thakur or
Minister.
some tea.

MR. DEPUTY CHAIKkwMAN: You
Feed not mention all the irrelevant
acts.

SHRI A. G. KULKAR?YY © 1 must
mention because the House inost know
the full facts, Sir. . . (Interruptions). . .
I am finishing, Sir.

MR. DEPUTY CHAIRMAN: These
incidents cannot prove the issue.

SHRI A, G. KULKARNI : Then,
Sir, over a cup of tea, I asked him,
“Why in this SSP, somebody is out,
someone is in, some one is leaving the
party and forming another group?”.

as the Chief
I was sitting there and taking

[ RAJYA SABHA]
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AN HON. MEMBER : This
democracy.

SHRI A. G. KULKARNI : This is
the democracy of your Kkind. Sir, ke
told me a very funny thing. He said
that this country must be doubly grate-
ful to Dr. Ram Manohar Lohia, Sir,
he told me in Hindi and I will repeat
it in Hindi only. He was also a Hindi

man. Fg oET AT & g7 W ALY
srfgar <t 1 oft smarQ § AifE ag e
—f® "o Tgo o AF fawrErdl o1 1
g @& gL ua fefezqe § quragmr
FATT & A% 4 | UHo TFo Tio &
T} & A 1@ AT F gEd 99 0
g #r § fage ¥ qar .,
(Interruptions)

SHRI N. G. GORAY {Maharashtra):

is

Sir, . . . (Interruptions) . . . This should
not be. . .
MR, DEPUTY CHAIRMAN: Order,

order, please. . . (Interruptions), . . May
1 appeal to all the hon. Members that
they should not refer to any irrelevant
matters? This is a solemn occasion.

SHRI A. G. KULKARNI: 0K, Sir.

MR. DEPUTY CHAIRMAN: We
are discussing in this House a very
important issue, Therefore, it is not
desirable that such a language should

be used on such an occasion. . . (Inzer-
ruptions). Order, please. . . (Interrup-
tions).

SHRI A. G. KULKARNI: What I
was pointing out was that party or

anything does not work. The point is
this: The behaviour of each Member
of Parliament must be with decorum so
that he can create confidence outside
the party.

MR, DEPUTY CHAIRMAN : All
right.

SHRI A, G. KULKARNI : So, Sir,
I request through you the House that
my Motion may be accepted.

SHRI MAHAVIR TYAGI (Uttar
Pradesh) : Sir before the amendments
are moved, I would request that the
House hears Shri Rajnarain. It is only
aftert that that we can move the amend-
meats.
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SHRI BABUBHAI M. CHINAI February 1972 for thei desir-
(Maharashtra): 3ii, I move— . able, undignified and ugbélgxrﬁ?gg

1. “That i- he Motion, for the
words ‘and condemns their undesir-
-able, undignif :d and unbecoming be-
haviour,”, th. following words be
substituted, n: mely:—

‘and reprim.nds them for their un-
desirable, ynd gnified and unbecoming
behaviour.” ”

. SHRI SULTAN SINGH (Haryana):
Sir, I Move:

2 “That i1 t1e Motion, for the
words ‘and (ondemns their undesir-
able, undignfied and unbecoming
behaviour®, tt 2 following words be
substituted, n. m:ly:

‘and su.pends them from the
service of t © House for a period of
one year f r their undesirable, un-
dignified ard unbecoming behavi-
our.””

SHRI
move?

“That in ti e Motion—
3. (i) for t1e words ‘strongly dis-

PITAMBER DAS: Sir, 1

approves of the conduct of Shri
Rajnarain, Shri Nageshwar Prasad
Shahi and &hrt Sitaram Singh who

created obstriction and showed dis-
respect to the President on the solemn
occasion of is.’, the following words
be substitute: , 1amely:—

‘resolves that the matter pertain-
ing to Shr Rajnarain’s walk-out on
the solemr .ccasion of the Presi-
dent’s anc

(ii) for th. words ‘and condemns
their undes.rahle, wundignified and
unbecoming bpehaviour’, the following
words be su sstituted, namely:

‘be referred to a Committee con-
sisting of seven Membears of the
House, t 1l nominated by the
Chairman. to consider and report
by the firt day of the mnext ses-
sion.””

SHRI KRISHAN KANT (Haryana):
Sir, I move—

4. “That in the Motion, for the
words ‘and condemns their undesir-
able, undigni‘ied and unbecoming
behaviour’, the following words be
substituted, iamely:—

‘and saspends them from the
service of tbe House up to the 29th

behavioyr.’ ”

SHRI N. G. GORAY : Sir, I move—

5. “That in the Motion, for the
words ‘anq condemns their undesir-
able, _undignified and unbecoming
behaviour’, the following words be
substituted, namely:—

‘and deplores

their unbecoming
behaviour.” ”

The questions were proposed.

MR. DEPUTY CHAIRMAN : There
are a large number of Members who
want to speak, and I would request
them to restrict their speeches within 8
to 10 minutes.

st dieaeamm e, G0 GhrET a8
g & g § ot w2

“. . . strongly disapproves of the
conduct of Shri Rajnarain, Shri
Nageshwar Prasad Shahi and Shri
Sitaram Singh who created obstruc-
tion and showed disrespect to the
President on the solemn occasion, . .”

T Weal & q9 78 fow fear sitg—

‘. . . resolves that the matter per-
taining to Shri Rajnarain’s walkout on
the solemn occasion of. . .”

T S W JqE F—

. . and condemns
able, undignified
behaviour.”

their undesir-
and unbecoming

gad g faw faar sg—

_“be referred to a Committee con-
sisting of seven Members of the
House, to be nominated by the Chair-
man, to consider and report by the
first day of next session.”

ag wrwar, s, Gar & f emTT S
g A1 g weafa & afwwmow &
RAYT IR AT § S¥ AR > A s
gran famer AT St wAsHew we § v
fq & I9F FAT I FEAE I
FARF QAT IFT | FEow F
ag @1 T § i 99 fodt & Joe w8
QHFIAT FAJT § a7 9qF T FWT A
g 9Ta 18 W@ F AT £ I amR
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[t Frareas TrE]

£ g6 § @ 0F a@@ 2 foar amar &
ST IF AF § T 9 & GG AAS
F gWA @ P | FATT AT FH F1
g% 78 & fF gw T o ad w1gd
f& fad) qage Al F1 oo 7w A,
FTT AIE FILAR TR 300 qor & 92
Wi J17 @ a8 BT W gH TER I
¢ afreaq gad fr Y SR st w2t
asr & & amm 1 S fafew fawew ame
gfreqsw § 9ol gl aF Far T §

“It is better that 99 guilty persons

are acquitted than one innocent per-
son is convicted.”

afrg TT@ae St F EA F W
T 3fer & 39 f5 ag 71 TR & Rwsr
g ITH! a9 AT AT § 1 TRAwE F
gy ag @il 19 @Y F, § gHrfaw
a7 7 wfaal @ F9¢0 F1 gAm far g
Tq ar g § € qaishimr § faaw
FAT agg wWrar § fawme s #r
SrEwrsal § 1 qf63w @Ew F S
sfawT & <Fl ST 1 O3F FE BT
ag wrfefaw 86 AT 87 § § FEEYu
F | 86 AT 87 Arfefa™ § grasy XA
Edy q-r\rg‘ —“Both Houses assembled
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together. ..” 9T &IF AT I *Y

srge fafos §idY & atemfefva 100 X
108 ¥ . . Joint sitting of the Houses”
vz Tawm fag @ € wafw
it 86 I 87 ¥
“both Houses of Parliament assembled
together. . .” gz gedmiw fvaw §
g @ige ¥ st fesiegoe o farn
€ 3G 9I“Both Houses of Parliament
assembled together. . .” ey THRWIA
fEgr T9T & 1 “Joint sitting. . .” & Fr¥
§ wfefem 100 ® ot afefra
108 ¥ & Sreise ot qar fegr v
% fa ‘joint sitting q¥70 FqU r
AT Srd Y IEET g Ee”
g, AWT AT S “Botn houses

JRAJYA SABHA]
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Tk ST F a7 w5 v faw fra
foen 7 A3t &1 W WIT Fifga 1w
TIF ¥ To ATE NI F1 3G 1 AITH
i & feaet o B aral F v W
o fax fwgr mar & dfagw &

arfefeq 87 (2) ® F9@ a7 faar 3-

“Provision shall be made by the
rules regulating the procedure of
either House for the allotment of
time for discussion of the matters re-
ferred to in such address.”

*“Both Houses of Parliament assembled
together. .. " FILF W€ N1Fraz fafema
forgr s, d@faas § ww e % adf
& AT ag NiEer o 7 f 7 &, a7 fE
Bidr & By arat w1 foaw feargarr &
T IME NHWT I FEF A6
fafadm g7 & #ifow srw <ew §
EW SRIT 3G qY € 235 W 37 ATT qF BT
fax 5 faar mar & fv wvT o fea

g qrd] FT 417 @ 1 B! § B
atg & fas g 3
“shall bow to the Chair while

entering or leaving the Council, and
also when taking or leaving his seat;
shall not pass between the Chair and
any Member who is speaking; shall
always address the Chair; shall main-
tain silence when not speaking in the
Council; shall not obstruct proceed-
ings, hiss or interrupt and avoid
making running commentaries when
speeches are being made in the
Council.”

AT B § B, T 1 fw @ fw Far
=ag Fifga § et & g gEr
wrfge | o2 oT &= faw fenr mr @
w243 ¥ FA0iv & AR § ¢
“Whenever the Chairman rises he
shall be heard in silence and any
member who is then speaking or

offering to speak shall immediately
sit down.”
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‘e EAHT qH TS TART F AR H, wiag § 1 $fewd g Fre § AT A

Fft #€ I & fqal gg adt fadaht
Figar 1+ fwT Svwdas @) qrag Geadr
gz M E TR gATEF T, ®q
255 AT 256 § A T ¥3 TG
HEE
“The Chairman may direct any
member whse conduct is in his

opinion grossl / disorderly to withdraw
immediaiely ron the Council,...”

256 W agr au wg fagr § -

“The Chairman may, if he deems
it necessary, nime a membar who
disregards the authority of the Chair
or abuses the rules...”

A BT ¥ BN AT F IR F W
NEeR @5 T g 5 f&g a0% =
WA grew 7 ¥ faar wgm §K
Wd IA Ted TN A QAN A Y, U1 ITH
faavia =magrz vir § o fox 9z gow
frfasra a9 & gror oo aow § ww

AT & AT R THC T GHqT & 1 |

aglt o% & & wcw ¥ fad) 917 4 &1}
§ 7t o fwx A gwEr AeCHT wag
FIAT FT 2 22§ § | €A 266 g
FEaT § ¢
“All matiers not specifically pro-
vided in the ¢ rules and all guestions
relating to he detailed working of
these rules snal be regulated in such
manner as tiie Chairman may, from
time to time cirect.”
T EHR EE U F ToF Y P g,
T 7 T 70T F KIS T KT &
F 9g Fg A7 AT g, v 9w wewe
®eq F AqEE g, qTwdr g, srafawtay
g wrufma &, swfenfaeze g
g9 IuF AT 0 Fo W wE  wFF §
terfadi stz o wrdt S # Y q9e
¥ g gurl ' weR Wd ST g,
as to how_the mutters will be conducted
in the House. F1q¢ & St &7 S(oqm &1 7

FiAT g ford oy 7«0 Q@ § & oF
Arrfon § fog ST &F AT F1om
A A F 1l FT OFIE IF TH
TAZTT ALY BT AR FAT FY FAgerav
FLAT § G ITH) TFT FT HITAT F 3L
¥ ger 7 fagr «@Er § St gEET w90
g as s TR WA § | 9 T
& aar fagr war & 5 uF gea] w5 Fal
AR wer  wifgn R aw 9w
@RI ¥ wfawa xg gar §, A GF
fagfrga R1E AT AT FG0 g Al
frcgasl miwar 3 E) T 2929
wafare zig” @ @ § TG R
AT T 29 721 §, T JGFT AU
g, wa% 9fF aw Far we €ES €, ;|

Ter Fg gea 7 | gfese & qid 7 o =gt
% faar gar g 5 SEr Few SN
7 feerg w8} f@ar ar @591 Afwq T
aredr aufmee zie sy R
’%Tﬁff'f@argmﬁﬂ'éf%ltﬁqﬁmﬁ
| ) waf ga g NF uF uF w7 F e
{ &t ¢ & am Yreaw ¥ iR 5.4 & wf
b mzor aiw w9T ARl § Al gud
| gER Fa FA T S0T Ag ®
A SEF Y A &7 oA «IT & Al
fag & ok & 18 T Wl A YA g
gfagdaqr AggwWraa a5ig 5
What will be deemed to be disrespect

for the President. ggr a/% 3T 97 F
FITY 2R E1ET T AT I £ AR, TENT AT
3T ax; wea W 53 & adedTa W

“Strongly disapprove,” ‘“suspend”, *“re-:.
primand”, “deplores” 5.3 f5a% T ®
for the conduct of Shri Rajnarain

i W wE I E w9 o fam

gar & e WIT SEET 0F Fiew

aig fafare v & *ifad &am| .
&z’ 1 e Few F0OEAT ARy

WA E A7 ¢ T TOW F AT HGE & | | gNT ST | AT A A g g
¥ qdd 9T W HIAG 1 #EA l 2, gHIR AFET F AT AT LU T -

5—1 R.S.J71
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T =t daraz aiw |
Tad 7 s ux FaEr § fam @
T FL AT AT AT FFHaTl § | Il
¥ AR, ATNMT ATAT AT gFAl g |
“Both Houses assembled together”
F AR A ABE FAE G A FE MIET )
Fawvil o 4 7Rl 5 agt swwis o
g | IAFT AR FEAT A A FT /AT ]
g s fau € sas1 R S widf
% @ g, sNwad ey a1 oW
& fam & am & A8 g g 3 awar
q IRT FA9T agRa ST fRar g 9
& afafegr A #1 JIRTE 1 Do you
want a pound of flesh for all  this?
dfs gawal N F agua faw qar § a1
Far 3 fefl & fog W) +g 35 5 sawr
342 qqferiwEs &, aafewataa g,
wafawtan 2 ? 7 98wy F1 sfawie
AN AR A fag 7
™ @ F ATAT QAT ) AR, T
faw 4 & 7y e foar & f ag ow
ma aefal N w0 fagw w5
ag 3§ AMHe 9 THIEr @ fasre #%
SIS -G O (G e s (CE o
N dF g T ITF AE A2 T
g3 #1 afuwk § fF ag [+ N 3
Wt Ay #T owwar § 1§ gegoi
S #F T AT N TG 2 FrE fF oo
I QT TR WET A I I A%
faae Far =ifgw 1+ ag R qiEf @
qAq Ag g0 FART | 7 37 TadaT
AT § AR A AVSIT T g4I
1w g v Rt A Afy ag
gm fx THIT ) T5ag F) a1, AYT-
A7 # 59T AN A T qrfeeEe ¥
WA AR AAT N GEAT ¥ 9rx | Ffew
R g I T qF g F wfy smax
fe@srai AT £ AT WA wrATa T
FRT € at N _W saY W waraitww
afasz §, It gw #Y fag @ & w0 9w
FfgEIT A AT 7F AT A Ay o<
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Ed &t qa §l iR NS
@ M) IRFF IR T gHElag
Faggdl fax af fer . wat %
odl AT LT §, L UF TR AT
e wemafs & snae gwr =ifge, o g
e2afasdy ¥ FAT FET &F TATVHAT A ¥
F9 @1 91, IF G T F7 W) I@E0 7=
I9 AFATT F) G2 H SIAT 93T 1 F 9
g SH R ATHT 99 =TT | AT e
W 3T fow a8 f3am | LA g Sy
T 395 faF FL 1 F FAFA A W
ag g ArAar § F gy ety g
“represents the people in the streets, he
represents the common man in the
street”. But that does not entitle him
to behave like a common man in the

street when he is addressing the two
Houses of Parliament assemblcd to-

gether. gg fa=rT T A FA & IR
AT &F ¥ AIFT AT HIGT T
FE QA" fogi AT |PAT | USAITUAA
q T FgT, 39T Fa@ 7 wegnly A F w400
Far # fe wwarame i & Far fFar,
T€ 99 QAT F T & T Fl AT qaal
2y gafan ofime, § srd grer gy 8
T Foa1 fF 37 w9 qdi w adRar
3 @Y, g IR faar e F fag
A uF g yEfEE f o wEd
frgaa #T 2 1 SasT 98 Fw g fF ag
fam fav f9a & smd\a FAT FET 39
qEF 3G AT HT A AIGIET § 95
FT 39 UX fq=aR FT AT FT spae) e
ZiEw A7 ¥ (g fer saee S RE
W g7 TET T a7 § | A gI9F Ha-
fawre gvom § ST g 98 TET HET R
fe weafs 1 sgwia £ AT YTWER
FT HTATT &1 AT GIT &7 TG F9 G |
| AT F FU I A AFA w2 F W
AT FT S@FIL T A

SHRI TRILOKI SINGH: Sir, I have
a point of order. Out of the five
amendments that have been moved by
five Members, the amendments moved



5 -

133 Redisar rcval of
conduct of ¢ ricin MPs
by Shri Sultan Singh, Shri Krishan |

Kant and Shri B: subhai Chinai are aut
of order. My re:sons are two. One is
that this House h. s got power to punish
any Member or anybody whosoever,
even an outsider ander article 105(3)
of the Coastitutic 1 wherein it has been
laid down that tne powers, privileges
and immunities of each House of
Parliament—I wo ilc like to stress upon
the words ‘“each House of Parliament”
and of the Meinters and the Com-
mittees of each Jlouse shall be such as
may, from time o time, be defined by
Parliament has not defined anything
so far or laid d wa law—and until so
defined, shall be thise of the House of
the Commons ol the Pariiament of the
Commons of the Parliamznt of the
United Kingdom It follows, Sir, that
this august Hou e can punish anybody
by expulsion or suspension from ser-
vice or repriman'l any body only under
the powers conf rrd upon it by article
105(3) of the Constitution. Here in
this case the all: gation is, and it is ad-
mitied on all iards, that three Mem-
bers of this a1 yust House are alleged
to have misbehe se:l when the President
of India had su mmoned the House and
had gone the ¢ to address it under
article 87(1) of the Constitution, As
rightly pointed »ul by the hon. Leader
of the Jana Sa'gh Party there are no
rules in so far as proceedings of the
two Houses a.sembled together are
concerned. It riay be a lacupa in the
Constitution. 1t heir absence nobody
can say that if when the two Houses
are assembled together, any Member
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misbehaves, hi  misbehaviour attracts
the provisions of article 105(33). 1
would most resvectfully submit and, as
rightly pointed sut by the hon. Mover J
of this motion imwself and also recipro-

cated and suoported by the hon.
Leader of the Jana Sangh party,
matters of prisil:ge have never been

party questior: and this matter, as
rightly pointed >ut by the hon. Mover
should also no te treated as a party
question. 1 wo tlc therefore submit that
in so far as the se three amendments are
concerned, the Chair should rule them
out of order. In so far as discussion
on the other we amendmeiats is con-
cerned, it may be allowed to continue.

. MR. DEPUTY CHAIRMAN : What
is your point olease?

SHRI TRIT OKI SINGH: Shall ¥

repeat again?
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MR. DEPUTY CHAIRMAN: Your
point is that there is mo provision in
the Constitution?

SHRI TRILOKI SINGH: My point
is, this House can punish a Member
only under the provisions of article
105(3) of the Constitution of India and
that provision applies ta the House as
such and not to the two Houses assem-
bled together, It applies to the House,
the Council of States, or any Committee
of the Council of States but not to the
proceedings in the two Houses assem-
bled together as laid down in article
37(1). What the hon. Shri Rajnarain
and the two other hon, Members are
reported to have done relates to their
action in the meeting of the two Houses
assembled together and not to any
meeting of this House or a Committee
of this House or to anything which
comes within the purview of breach of
privilege or contempt of the House.
Therefore if you permit discussion on
these three amendments—of course dis-
cussion would include voting on them—
it would be something not warranted by
law and out of order.

Thank you.

SHR] CHANDRA SHEKHAR
(Uttar Pradesh) ; Mr, Deputy Chairman,
Sir, I agree with Mr. Triloki Singh that
there is no provision in our rule but
he has wrongly quoted the Constitution
because the President is part and parcel
of Parliament. If he has gJone through
the Constitution he will find that Parlia-
ment means both Houses of Parliament
plus the President.

SHRI TRILOKI SINGH : But the
privileges are for each House of Parlia-

ment,

SHRI CHANDRA SHEKHAR: It
means it is a comprehensive provision
by which not only the Members but
even the Secretary and the staff of each
House of Parliament are covered. It is
not only the Members of Parliament,
but the watch and ward, the steno and
everybody who helps in the functioning
of Parliament has got the protection of
this provision. If a clerk of the House
of Parliament is protected by that pro-
vision I am shocked and surprised that
an experienced person like Mr. Triloki
Singh should say that the President has
not got the protection of this provision.
Mr. Deputy Chairman, whatsver may
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be the views on other points, this con-
stitutional point is invalid and without
any foundation, No one can say that
the President has not got that protection
which any ordinary person working in
the House of Parliament has got.

SHRIMATI YASHODA REDDY:
Mr. Deputy Chairman, on the point of
order I would like to say one word.
As very rightly pointed out by Mr.
Chandra Shekhar, Parliament means
both Houses of Parliament plus the
President. Neither by law nor in speci-
fic words it has been laid down as tc
wiao conducts the joint Session presided
over by the President. I it is a joint
Session, the Speaker conducts and
regulates it, but when the President
addresses Members of Parliament who
regulates and controls it has the Chair-
man? I have got only a slight difference
from Mr. Chandra Shekhar and it is
this. Though it has not been put in so
many words in the Constitution, my
humble appeal would be by legal
assumption and fiction, when both the
Houscs are  being  addressed by the
President, both the Vice-President and
the Speaker preside over that.

SOME NON. MEMBERS:
cannot be.

SHRIMATI YASHODA REDDY:
What T am trying to say is this, When
the President is addressing, who 1s
presiding?

SHRI LOKANATH MISRA (Orissa):
Jointly and severally.

SHRIMATI YASHODA REDDY"
I want a clarification.

SHRI BHUPESH GUPTA (West
Bengal) : There is nothing in the Con-
stitution which prevents you even from
presiding.

SHRIMATI YASHODA REDDY:
I want a clarification from the Law
Minister and the Chairman. When there
is a joint Session, the Speaker regulates
the proceedings. When there is a joint
Session of both the Houses, the Speaker
regulates the conduct of the Session.

SOME HON, MEMBERS: No, no.

MR. DEPUTY CHAIRMAN: 1
have understood the point and 1 am
prepared to give my ruling. [ will not
allow anybody else to speak now,

SHRIMATI YASHODA REDDY:
One minute. They are mistaking me.

Both

[RAJYA SABHA ]
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| When we had a joint Session of both
| Houses a few years back the presiding
officer was the Speaker. The Speaker
conducted the joint Session of both the
Houses. But who presides when the
President addresses Parliament is a
thing which is rather vague in my
opinion. As for the other argument of
Mr. Chandra Shekhar, the House has a
right, because it is a part of Parliament,
We have every right to move this
motion, but the question is who presides
over the joint Session when the Presi-
dent is addressing and whether any
right can be given to him legally,

SHRI BHUPESH GUPTA:
to say. . .

MR, DEPUTY CHAIRMAN:
us not continue this discussion.

SHRT BHUPESH GUPTA: No, Sir.
Why not?

MR. DEPUTY CHAIRMAN: Let
me dispose of his point of order. 1
have understood the point of order and
1 do not want to listen io any other
Member now.

SHRI A. P. JAIN: 1 will take only
| two minutes.

MR. DEPUTY CHAIRMAN:
clear about the point of order raised
by Mr. Triloki Singh, If you want to
raise another point of order, you may
do so, but let me give my ruling and

1 want

lLet

I am

then you can raise another point of
order.

SHRI A. P. JAIN: I want only to
state, , .

MR. DEPUTY CHAIRMAN: No,
please. If I give you a chance, then 1
will have to give chance to other
Members as 1 will not be in a position
to discriminate against them. There-
fore, I would request you not to press,
because I have understood the point of
order and I am going to give my ruling.

I would appeal to you to please sit
down.

SHRI A. P. JTAIN: 1 just want to
say this. . .

MR. DEPUTY CHAIRMAN: Be-
cause there are other Members who de-
sire to speak I will have to allow others

| also to speak. When I have under-

i stood the point of order ! do not
require the assistance of hon. Members.
to clarify the point of order.
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SHRI A, P. JAIN: Mr
Chairman, this s a very
point of order,

MR. DEPUTY CHAIRMAN: You
can raise your joint of order, but let
me dispose of J.is point of crder.

SHRI A. P. JAIN : Kindly listen to
me.

MR. DEPUTY

important

] CHAIRMAN: You
can raise anott:r point of order. I
am not denying : chance to you 10
raise your point ol order.

_ SHRI' LOKANATH MISRA : {lc
Is an ex-Govern r also. So you should
listen to him.

_ SHRI A. P. i{AIN: This is a very
important point of order. I want ycu
to listen to dil.er:nt points of view
before you form your opinion. 1 got
up and then yo' =said “give precedence
to the lady”. 1 sat down and obeyed
you. I want to sress my claim that 1
may be permittid to say a few points
on this point ol order, 1 am not very
fond of speakin.. In fact mostly I sit
quiet.

~MR. DEPUTY CHAIRMAN : All
right. Make you' point.

SHRI A. P. JAIN: The Constitution

contemplates th ze  possibilities : one
is separate sittings of the Houses;
second, joint sit ng of the Houses:

third, the provis.or which is contained
in articles 86 and 87, namely, the
President calls tt > Members of both the
Houses together. These are all different
things. We have to see whether what
holds good for 'he separate sittings of
the Houses also honlds good for the
other things, So far as the joint sitting
of the Houses is concarned, T have
notang to say heciuse that is a matter
which is not concerned here. Mr.
Triloki Singh b.ises his argument on
article 105(3), :ad Mr, Chandra She-
khar said that the sitting of Members
of the two Ho ses together was a
Committee of P 1l ament.

SHRI CHANDRA SHEKHAR : 1
never said that 1 said any act which
supports the functioning of Puarliament
is protected by that provision. -Even a
clerk who is doing something for
Parliament is pro ected, and joint ad-
dress was a pa t of the functioning of
Parliament, and any obstruction in this
respect or miscemeanour in the func-
tioning of Parl ament is covered by
that. e

[ 7 APRIL 1971 ]

Deputy |

|
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SHRI A. P. JAIN : T am one with
him that the dignity of the President
should be protected in all circumstances.
But here we are governed by law and
we have to look into the text of the
law. What does article 105(3) say? “In
other respects, the powers, privileges
and immunities of each House of Par-
liament”—it does not mention joint
meeting: or a meeting where Members
of both the Houses have been called—
then we come to the Commiitees :
“and of the members and the com-
mittees of cach House” etc. This House
and the Lok Sabha can set up Com-
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mittees and there the powers, privi-
leges and immunities of such Com-
mittees will be the same as of each

House of Parliament. But the sitting
under discussion was not a Committee
set up by either of the two Houses.
Therefore, it is not covered by that It
is well established, I can give you juristic
authority that cn meetings called
under articles 86 and 87, nobody pre-
sides, there arc no ruvies and regula-
tions about them. Therefore, it would
be a travesty to include this meeting as
covered by article 105(3), and the pri-
vileges of the House of Commons will
not apply to this meeting, it is quite
another thing., T am one with Shri
Kulkarni’s resolution. It is in proper
form but if you stretch it to the extent
and want to treat it as a breach of
privilege and iaclude a punishment in
the resolution, I would submit that it
would be completely violating the pro-
vision of article 105(3).

SHRI BHUPESH GUPTA : Sir, my
submission is this. These are importart
things which you should consider
because the whole country would be
watching how you deal with this
matter. Article 105 has been referred
to. There are two things. Will you
kindly listen? Whom am I addressing?

MR. DEPUTY CHAIRMAN:
listening.

I am

SHRI BHUPESH GUPTA : I am
very glad you are listening. Two issues
are involved. One is admissibility of
the resolution. This House is sovereign
within its own sphere. It is for the
House to decide and on behalf of the
House for the Chairman to decide as
to what should be or should not be
admitted. Nothing comes in there, It
is entirely for us; nothing prevents a
Member of the House from bringing
forward g resolution that the conduct
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of Mr. Bhupesh Gupta should be dis-
approved because he does not know
how to speak. Sovereign right we have
1 am giving an extreme point to show
that we have a sovereign right subject
to the rules of the House. Even the
rules can be waived. Of course on be-
ha!f of the House the Chairman decides
the admissibility or not.

It is open to us to request you to
reconsider the decision when you have
admitted the motion. 1 do not know
how it has been done here. It should
be done if somebody wants. This gques-
tion should not be confused with the
other question of article 105. As far as
the admissibility is concerned, once~ it
is decided, the House proceeds with
the matter. With regard to article 105,
I am not in agreement with Mr,
Chandra Shekhar nor with Mrs.
Yashoda Reddy but I am inclined to
agree with the ex-Governor, Mr, A. P.
Jain. What I say is this. The Joint
Session is provided for nothing except
the President’'s Address. Yes, the Presi-
dent is a part of Parliament. It is there.
Now, Sir, that does not settle the ques-
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tion as to who should preside. That
lacuna is there. And my friend, Mr.
Rajnarain, has a2 knack of creating

crisis of conscience, crisis of Constitu-
tion, crisis amongst us here, Therefore,
there was no president, no presiding
officer, Which rule says that? The
rules and regulations must be of a
separate kind. Our rule does not apply,
the Lok Sabha rule does not apply.
Even if the President is flanked by the
Speaker on the one side and by the
Chairman on the other side, it does
not mean that two sets of rules come
in and we go by them. Not at all,
Therefore, who is the president? Who
presides over the Joint Session? Ownr
Constitution has not settled it, the
rules of the Houses have not settled it.
The Speaker and the Chairman have
not settled it. I hope that some day
they will settle it. Coming from the
Lok Sabha, Mrs. Yashoda Reddy. nos-
talgically a little, says that the Speaker
should preside.

SHRIMATI YASHODA REDDY :
When we have a Joint Session of both
the Houses as we have had, 1 asked
who presides in a Joint Session.

SHRI BHUPESH GUPTA: You re-
member, we had a Joint Session on the

Dowry Bill.‘ It was decided as to who
should preside. The President did not
come there. By agreement between

[ RAJYA SABHA ]
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the Chairman and the Speaker of the
House, a decision was taken as to who
should preside. Certain rules were also
settled for the conduct of that Joint
Session. Nothing of the kind was done
in this case. Neither has it been settled
as to who should preside nor are there
any rules about it. We were in a vac-
cum. A vacancy was there.

Now, the question arises about prece-
dents and other things. I need not go-
into those things. And as far as Mr.
Chandra Shekhar’s point is concerned
that the Constitution protects the Presi-
dent. who is there to protect, under
which rule? In what manner? Who
makes the laws of protection of autho-

rity? Surely, not the President. These
matters have to be gone into. Some
day you should decide. We do not

i approve of my friend, Mr. Rajnarain’s

conduct. It is a different matter. But
that should not be confused with the
other things, Sir, I should like to know
in a joint session of the British Parlia-
ment, is it the Queen who presides?
The Queen, the Sovereign, comes and
delivers the Address. Which provision
says that the Sovereign or the Queen
making the Address presides? And yet,
under our Constitution. till the House
has got its own rule, till we have got
our own rule, normally British Parlia-
ment’s rules are supposed to be opera-
tive. It is absolutely clear. Our Consti-
tution and the rules and conventions
have not decided categorically as to
who should preside. 1 hope that some
day it would be settled. At a meeting
with the leaders of the Opposition, I
suggested that the Chairman should
preside.

SHRI CHANDRA SHEKHAR : The
Constitution has given a clear provision.
There is no need of a presiding officer.
The President summons and address the
Parliament. That is the provision in
the Constitution. And this has happen-
ed in British Parliament also. You are
bringing an entirely new thing.

SHRI BHUPESH GUPTA : May be,
Mr. Chandra Shekhar may take that
view.

SHRIT CHANDRA SHEKHAR : I am
not taking any view. That provision is
quite clear and categorical in the Con-
stitution.

3 M.
SHRI BHUPESH GUPTA : Mr.
Chandra Shekhar, T tell you, you are

wrong. K_indly_ try to understand the
point of view . . .
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SHRI CHAM DRA SHEKHAR: You ;
are bringing in a new factor. If your
view is accepte: , then we have to accept
that all the Jc.nt Sessions were ultra
vires and withcut any purpose. Let us
not take a view which is quite absurd. ..

SHRI BHUPESH GUPTA: My
friend, Mr. Ciaidra Shekhar, is un-
necessarily. . .

MR. DEPUTY CHAIRMAN : Order,

please. You ! ave already stated your
point.
{
SHRI BHUI'ESH GUPTA : I have
not.

MR, DEPUTY CHAIRMAN : How
long will you t. ke to clarify your point?

SHRI GODZY MURAHARI : He
has not said'what Mr. Chandra Shekhar
said he was suying.

SHRI CHAMDRA
What did he sz v?

SHRI GO )>>*Y MURAHARI:
will explain to you. Mr. Chandra She-
khar says that b implication Mr. Bhu-
pesh Gupta mreans that the convening
of a session >f both the Houses by[
the President s unconstitutional. Where |
does it say that the President is given ‘

SHEKHAR :

1

all the powers ... (Interruption by Shri
Chandra Sheklar) Do you want to listen
or not? The Piesident has got all the
powers under the Constitution to con-
vene it. He -as got all the powers to
address it. But it is nowhere laid down
in the Constiti-tion that there should be
somebody to preside over the Session...
(Interruption by Shri Chandra She-
khar). ’

SHRI BHU P3iSH GUPTA : I am
back to my subject. T am sorry
it was sugg sted as if I had said
that the Prsident’s Address is wlrra
vires. Not it all. The President is
enjoined by he Constitution to make
an Address, i nd he has made an Ad-
dress which i: asolutely within the law
and Constitu or. We are discussing
the question . f procedure and the con-
duct of the Joint Session. That is
what we are oncerned with. Here the
President doe r.ot come in. As far as
1 see, the qt :stion of presiding officer
for the Joint Session does not come in.
But it shoulc te there; otherwise who
orders whom to do what? These are
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separate que;tions. Therefore;~ 1 say
there should e no confusion. The Pre-
sident does n t need my protection. The
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President, apart from having a body-
guard, has got many other things to pro-
tect himself.

All that I want to say here is that
this motion stands on its own footing
and the House is still competent to deal
with it. Therefore, other things need
not come in at all.

As far as the conduct of the Presi-
dent is concerned, still the Rule re-
mains valid. We cannot discuss the
conduct of the President except on a
substantial motion. That is the direc-
tion given under the Constitution to the
President, and that is for you to decide.
Therefore, I say that these points are
absolutely not very relevant as to what
is happening there. Since these points
had been raised 1 would request you,
since you are the Deputy Chairman, to
kindly settle the question of how to
conduct the Joint Session and who
could be the presiding officer and what
are the rules,

SOME HON. MEMBERS: Sir...

SHRI JAIRAMDAS DAULATRAM
(Nominated) : Cotld you kindly give
me one minute before you call some-
body else ?

MR. DEPUTY CHAIRMAN: As
Mr. Triloki Singh has raised a point of
order about the amendment of Mr.
Krishan Kant, I think I will allow Mr.
Krishan Kant to reply to the discussion.
We have had enough discussion on this.
After that I will give my ruling,

SHRI TRILOKI SINGH: Mr.
Krishan Kant, Mr. Sultan Singh and
Mr. Babubhai Chinai’s object is rather
the same.

MR. DEPUTY CHAIRMAN: Mr.
Krishan Kant, if you want to say any-
thing about the point of order you may
say, in brief. After that I will give my
ruling.

SHRI KRISHAN KANT: Mr. De-
puty Chairman, honourable Mr. Triloki
Singh has referred to article 105(3) of
1971.

it srevy qEn wrad (fagre) : o
amq wfaw 3 fear, fex Sasr O
T F TR & 7

s« Iqgwiafa . wfaw &g fRar ?
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SHRI KRISHAN KANT: It says:

. “In other respects, the powers, pri-
vileges and immunities of each
House of Parfiament, and of the mem-
‘bers and the committees of each
House, shall be such as may from
time to time be defined by Parlia-
ment by law, and, until so defined,
shall be those of the House of Com-
mons of the Parliament of the United
Kimgdom, and of its members and
committees, at the commencement of
this Constitution.”

‘Sir, when we discuss the question of
privileges of members, 1t also depends
on the conduct of the members. And
the conduct of members of Parliament
in the United Kingdom is judged not
-merely when it is related to their sitting
.in either House of Parliament, but
wherever they act, either inside the
House, or outside the House, if it re-
lates to their dutv as members or con-
duct as members, I shall read from
what Morrison said in the House of
Commons on the 30th October, 1947
in connection with Allighan's case
when he did certain things outside the
House which reflected on his conduct
as a member of the House and related
to his duty as a member of the House.
He said:

“] do not think there is any doubt
as to the right of the House to judge
the conduct of members outside or
inside the House, to come to conclu-
-sions about standards and to decide
whether their conduct is such that
brings contempt on the House in its
corporate capacity.”
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Here the motion has come because the
behaviour of the hon, Members, Mr.
Rajnarain and others, is viewed as con-
tempt of the Rajya Sabha in its corpo-
rate capacity. So, I think my amend-
ment is valid. Then, May’s Parliamen-
tary Practice, 16th Edition, pages 103
and 106, says—I will not read out the
entire thing—‘‘members have been ex-
pelled as being in open revolt . .., for
conduct unbecoming the character of
an officer or a gentleman”—Mr.
Chandra Shekhar referred to this—and
“contempts, libels and other offences
against -the House itself.” So, in the
House of Commons case, when the com-
‘mittee recommended suspension for
six months, the House . unanimously
decided to expel him ; and his seat was
rendered vacant. That was the maxi-
mum punishment that was given. In
view of these things and in view of the
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fact that the Constitution says that we
wil follow the House of Commons

practice, my amendment is very rele-
vant and very correct.

SHRI JAIRAMDAS DAULAT-
RAM : Sir, .

MR. DEPUTY CHAIRMAN : Please
sit down.

SHRI SALIL KUMAR GANGULY
(West Bengal) : Sir, we have here
rules for suspension of a member.

MR. DEPUTY CHAIRMAN : Please
sit down. We have had a discussion
on the point of order raised by Mr.
Triloki Singh. Mr. Triloki Singh has
mentioned that there is no such provi-
sion in the Constitution and so all these
three amendments moved by Mr. Babu.

bhai Cninai, Mr Krishah Kant and
Mr. Sultan Singh are wultrq vires the
Constitution. The points have been
made very clear by Mr. Chandra

Shekhar and by Mr. Krishan Kant
also. Parliament consists of the Presi-
dent and both Houses of Parliament,
ie. Lok Sabha and Rajya Sabha.
Under arficte 87. the President has got
a constitutional obligation to address
both the Houses at the beginning of
every session in the new year and im-

mediately after elections to the Lok
Sabha are held. Under this constitu-
tional obligation, the President came

to the Central Hall and addressed the
Members assembled from both Houses.
You know that when the President
comes 10 address born MHouses, nhat
occasion is a solemn occasion and on
such occasions everybody expects that
the Members of both Houses will be
behaving in a dignified manner. There-
fore, the question whether there is any
provision in the Constitution, whether
we have framed any rules regarding
the Joint Sitting, or if it is not a Joint
Sitting then regarding assembling of
members from both Houses, whether
there are any rules to deal with any mis-
behaviour or misconduct on the part
of a Member of Parliament, is not so
much relevant here. This point has
been made very clear by Mr. Krishan
Kant that it is the responsibility of every
individual Member of the House to
maintain the dignity of the House as
well as of his own, whether he is
behaving or whether he is speaking or
acting in the House or whether he is
acting outside the House—whether
he is behaving in the Central Hall or
within the precincts of Parliament or
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even , outside Pa'lizment, and his con-
duct "can alway
House. And t ercfore, this question
does not relate to the privilege of an
individual Mem er or the privilege of
the House, It -elates to the
of an individual Member of Parliament.
Therefore, this [{ouse is competent to
discuss this que tion and take its own
decision. I do 10! want to tell the
House what kin. cf a decision it shouid
take. The Hou': s completely at liber-
ty to take any cecision and to take any
action regardiry the conduct of thz
Members of thi House [ can only say
that as the Merbers have to behave in
the House as w:1l as outside the House
in a dignified 11aner, if any honour-
able Member’s .onduct is questioned in
the House, the House has got inherent
powers to cons:der that question and
to take any act:on and to punish the
honourable M mber as the House
wants. Therefcre. there is no point of
order, and the pcint of order is ruled
out. I would 1i'.e to appeal to honoura-
ble Members t proceed with the dis-
cussion now.

SHRI KRISHAN KANT : Sir, I rise '

to support the Motion along with the
amendment which I have given. As
rightly pointed out, I would say that
this occasion s a solemn occasion.
Parliamentary democracy, democracy
itself, has imposed certain restrictions
on itself not t¢ r de rough-shed and to
discipline itself. %o this is one moment
where member- themselves have the
responsibility  tcwards the  parlia-
mentary democ -acy so that undignified
things do not take place, so that the
dignity of democracy, the dignity of
Parliament, remains enshrined in the
hearts of the people. That is one of
the basic factcrs for running a demo-
cracy. As you rghtly said, it is not a
question of bre ich of privilege, it is the
right of the Bouse to judge the con-
duct of its Members inside and outside
the House and to come to a conclusion
about the star Jards and to decide
whether the ¢ nduct is such that it
brings contem t to the House in its
corporate cape:ity. Some points were
raised by Mr. Pitamber Das and our
friends here ir cluding Mr. Ajit Prasad
Jain. Mr. Ja 1 said the provisions of
the Constitutic 1 do not mention about
it, the Rules ¢! T'rocedure of the Rajya
Sabha do not m:ntion about it, Here
I would refer to May’s Parliamentary
Practice. Ma'’s Parliamentary Practice
says,—
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| “Suspension from the service of the
House was a punishment employed
by the House of Commons under its
power of enforcing discipline among
{ its Members, and 1t can still be im-
i posed at the discretion of the House
although, of course, not under the
summary procedure authorised by
their Standing Order No, XXIV.”

Rule 256, to which my friend has made
a reference, refers to a summary pro-
cedure as adopted in the House of Com-
mons where the Speaker or the Chair-
man names the Member and a motion
is moved by the Leader of the House
and then it is adopted. That is a sum-
mary procedure. ..

SHRI SALIL KUMAR GANGULY :
I would say that it is only a procedure
for suspension.

SHRI KRISHAN KANT : This is
what May’s Parliamentary Practice
says. I will read it out again for you—

“Suspension from the service of
the House was a punishment em-
ployed by the House of Commons
under its power of enforcing disci-
pline among its Members, and it can
still be imposed at the discretion of
the House although, of course, not
under the summary procedure autho-
rised by their Standing Order No.
XXIV.”

And that Standing Order is equal to
our Rule 256. May’s Parliamentary
Practice itsclf says that you cannot
suspend or do other things under the
Standing Order or the Rule. But under
the various standards and various
procedures that the House of Commons
has adopted for centuries, they can sus-
pend a Member by bringing forward

a motion. If he likes, I can read that
Standing Order. It is Standing Order
No. 24 which is equivalent to the

Rules of Procedure and Conduct of
Business in both the Rajya Sabha and
the Lok Sabha.

SHRI SALIL. KUMAR GANGULY :
The hon. Member is forgetting that we
work under a written Constitution and
not under an unwritten Constitution as
in Britain where the Parliament is
really supreme. In our Rules that
! have so far been made for the Rajya
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Sabha, there is no procedure for sus-
pension except that. ..

MR. DEPUTY CHAIRMAN : That
is regarding the summary procedure.

SHRI KRISHAN KANT: When
there is no provision either in the
Constitution or in the Rules, we

are
guided by the House of Commons
practices, and I was quoting their

practice. . .

MR. DEPUTY CHAIRMAN: One
is summary procedure. Supposing a
Member of this House persists and
insists on creating trouble and does not
allow the business of the House to be
carried on, then the Chair can take
action. And that action can either be
suspension or expulsion. That is a
sort of summary procedure. So far as
other behaviour of hon. Members is
concerned, motions can also be brought
forward and the House can take action.

SHRI GODEY MURAHARI :
Where is it laid down in the Rules of
Procedure that such motions can be
brought before the House except that
Rule 256 lays down that the Chairman
may, if he deems it necessary, name
a member who disregards the authority
of the Chair? First of all, he has
to name the Member if he disregards
the authority of the Chair by persis-

tently and willingly obstructing the
business thereof. Then it says :
If a member is so named by the

Chairman, he shall forthwith put the
question on a motion being made,
no amendment, adjournment or
debate being allowed, that the mem-
ber (naming him) be suspended
from the service of the Council for
a period not exceeding the remainder
of the session.

It is specifically stated that a Member
cannot be suspended for any period
exceeding the remainder of the ses-
sion. Therefore, I do not see any
provision in the Rules of Procedure for
allowing this kind of motion.  There-
fore, on the very face of it, I think it
should be ruled out of order.

MR. DEPUTY CHAIRMAN : Rule

[ RAJYA SABHA]

256 only refers to the summary action. !

Immediate action can be taken under
that provision. That particular Rule
refers only to the conduct of the busi- |
ness in this House and it says that it |
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should be orderly and if any hon. Mem-
ber does not allow thai business of the
House to continue, then the Chairman
has to take immediate action and Rule
256 provides for what action can be
taken in such instances. Rule 256
says that the Chairman can name the
person and a motion has to be moved
and after that he can be expelled.
That Rule only refers to the unruly
behaviour of the hon. Member and
provides how such cases or instances
can be dealt with. There may not be
any Rules in the Rules of Procedure
regarding other cases. In such cases
the House is competent to deal with any
hon. Member even if he misbehaves
in his own town or residence if that
behaviour is unbecoming of a Member
of Parliament. That question can also
be discussed in the House. . . (Inter-
ruptions). -Please listen. There may
not be any Rule here. But the House
has got the inherent right in exercising
that power. ..

(Interruptions)

SHRI GODEY MURAHARI :
Before you give a Ruling, please listen
to me. Let me make my point clear. ..

SHRI BHUPESH GUPTA : Quite
apart from the fact, we will have our

views on the subject, you are now
talking of inherent right. =~ Where is
that inherent right? Nothing is in~

herent. Please do not arrogate to your-
self. .. (Interruptions). Sir, the House
can express its opinion, disapproval

and other things. I am not objecting
to that. But the moment you come to
the question of disciplinary action,
denial of the right of a Member to parti-
cipate in the House as a Member, you
have to go by the Constitution and by
the Rules.

SOME HON. MEMBERS : Yes.

SHRI BHUPESH GUPTA : There-

i fore, Sir it is not a question here of

an inherent right. We have an inherent
right of killing Rajnarain or Bhupesh

| Gupta just because vou pass a Reso-

lution? Therefore, there is no such in-
herent right. The doctrine of inherent
right is a preposterous thing in parlia-
mentary democracy. Then, every ma-
jority in every parliament will say, “By
a majority this is my inherent right” and
the Constitution will be blown sky-high,
the conventions will be thrown away
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and in the nime of parliamentary de-

mocracy, p rliamentary dictatorship
will come. ‘/e are not going to be
a party to thi: kind of thing. . . (Infer-
ruptions). Sir I beg of you. Kindly
take this into account. . . (Interrup-
tions). . . Kincly take. . .

MR. DEPU Y CHAIRMAN : I have
understood yo.ir point. Please sit down.

SHRI BHUI'ESH GUPTA : Sir, in the
Constitution you cannot punish a man
without the diie process of law subject
to certain prov sions in the Constitution.
The same thing applies here in Parlia-
ment if it is a . uestion of formal punish-
ment as distin t from condemnation or
other such th 1gs. But, then, Sir, it
is punishment »f denial of membership
Mr. Krishan i{ant wants it to be taken
away. Now, is a capital punishment
for a Membe: c¢f Parliament and you
think that thei: is an inherent right of
giving capital punishment without the
Indian Penal ode, without evidence,
without the C iminal Procedure Code,
without the pr1cruedings in a court of
law? Sir, you ar: developing a doctrine
of dangerous .onsequences. Sir, I tell
you let us go >y the Resolution, let us
discuss the ori.inal Resolution and give
our opinion. Mr. Kirishan Kant has
expressed his unger and indignation. . .
(Interruptions.)

MR. DEPU Y CHAIRMAN : Al
right. Please .t down.
SHRI BHUPESH GUPTA: The

Chairman cannot create a new rule...
(Interruptions.)

SHRI PITAMBER DAS: Sir. I want
to put this thing. . . (Interruptions.)

SHRI JAI :AMDAS DAULAT-
RAM : Sir, mav [ draw your atten-
tion?

MR. DEPL [Y CHAIRMAN: One
minute, please (Interruptions.)

SHRI JAIR."NM DAS DAULATRAM:
Sir. may 1 driw your attention?. . .
(Interruptions.)) .. Sir, may I draw your
attention to Rile 266? It is this :

“All mattc-s not specifically provi-
ded in these rules and all questions
relating to he detailed working of
these rules —that is, both these
things—shalil reguiated in such
manner as the Chairman may from
time to time cirect.”

he
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SOME HON. MEMBERS : WWhat
does it mean? What does it mean?

SHRI PITAMBER DAS: Sir, I see
this question like this: The House may
have certain right, may have certain
inherent rights. But the point is how
those rights have to be exercised, and
the way in which rights are exercised
is known as the procedure. For instance,
the Government has a right to prose-
cute a person. But how to prosecute 1S
laid down in the Cr. P.C. and how the
Civil suits are to be filed is laid down
in the Civil Procedure Code. So, even
if this House has some inherent rights,
the rights have to be exercised in a par-
ticular way and that particular way we
have laid down in the “Conduct of
Business and Rules of Procedure”, so
that if it does not lay down how this

| right is to be exercised, it cannot be

exercised at all even if it is there.

s uwmTEe ;T OF J19. ..
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MR. DEPUTY CHAIRMAN: When
I said “inherent rights,” 1 meant that
the House is competent to discuss and
consider the conduct of every individual
member, and it is unbecoming the
House can take ady action against the
member. .. (Interruptions.)

SOME HON. MEMBERS: No. no.
.. . Unterruptions). ... How can it
be? (Interruptions.).

MR. DEPUTY CHAIRMAN : I have
heard everybody’s point of view. . .
(Interruptions) Please sit down. I
have understood everybody’s point of
view. Please sit down, . .

SHRI A. P. CHATTERIJEE: You
are complicating the whole matter by

| your contradictory ruling. . .
|

MR. DEPUTY CHAIRMAN: No
contradictory ruling at all.

The privileges of members of both
the Houses are governed by Article 105.
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They are not defined. We have to fol-
low the precedents and the privileges
of the British Members of Parliament.

(Interruptions.)

SHRI BHUPESH GUPTA : Not in
this case. I tell you that you have quo-
ted a thing without knowledge. Do you
know what Article 105 says? Our House
appointed the Rules Committee. We
formulated our Rules. Lok Sabha had
not done.  Article 105 applies to the
Lok Sabha. not here. You have given
a wrong ruling. .

) R R FUF fRAEe
w1 qrgar g fawwrar @ ey fwew
H,ga drfsg . afg smed) sEEar g
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MR. DEPUTY CHAIRMAN: As 1
was saying, the privileges of this House
are not defined by the law up till now,
and apart from that there are certain
precedents in Madhya Pradesh. in Maha-

rashtra and in Rajasthan. Some mem-
bers. . . (Interruptions.)

AN HON. MEMBER : There is only
one House there.

MR. DEPUTY CHAIRMAN: In
Maharashtra there are two Houses.,

| aRTRIAT : HIT 4o Tro FT
®izd g g, T @qgs w3dv 7387

MR. DEPUTY CHAIRMAN : What-
ever it is. I was saying that the House
is competent to take any action against
erring members for misbehaviour or
misconduct, It was upheld by three High
Courts—Rajasthan High Court, Madhya
Pradesh High Court and the Bombay
High Court. Let us now continue this
discussion, and I will ask Mr. Krishan
Kant to continue, . .

[ RAJYA SABHA )
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SHRT GODEY MURAHARI : Action
| taken should be under Rules of Pro-
cedure. T am not questioning the autho-
rity of the House to take action. It
should be governed by the Rules of
Procedure. You cannot take any action
arbitrarily. . .
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MR. DEPUTY CHATRMAN : I have
heard that.

SHRI LOKANATH MISRA: When
you are making a reference to certain
happenings in Madhya Pradesh or Maha-
rashtra or Rajasthan Assemblies, you
must be conversant with the rules of
those Assemblies also. We do not
have before us the Rules of those Hou-
ses, If vou refer to these rules and
these happenings, it is not a verv healthy
precedent. Sir. if the interpretation that
vou are giving to the Rules of Proce-
dure is really resorted to by the ruling
party, the entire Opposition would be
liquidated in no time... ({nterruptions.)
democracy. . . (Interruptions.)

SHRI B. K. KAUL (Rajasthan) :
Not all. One bv one.

SHRI LOKANATH MISRA: One
by one. When you say that the House
has the inherent right to take any ac-
tion, do vou mean to say, Sir. that for
some action of a Member of Parliament
you can even hang him—because you
have the inherent right to take any
steps you like in the House? There
must be some rule of Procedure. Tt
must bz confined to the Rules of Pro-
cedure. . . (Interruptions.)

SHRI PITAMBER DAS: Putting it
more simply, what you said amounts
to this. 1 have a freedom of speech.
But that freedom is regulated by Rule
238 of the Rules of Procedure. I mean,
whatever freedom I ‘have or whatever
rights T have, T have to exercise them
according to the rules laid down here.
Even my freedom of speech is regulat-
ed by Rule 238 that while speaking T
will take care off these things, So, if the
House wants to exercise that particular
right it has to exercise it in a particular
manner and that manner would be ac-
cording to the rules laid down. So,
I would like to. know how the House
wants to exercise it—under what parti-
cular rule and in what particular way?
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SHRI
made that po at clear.

The Report of
the Committe: s 1ys :—

“The Coimrittee recommend that
if in futue any Member of Lok
Sabha inter: apis or obstructs the Pre-
sident’s Ac Iress  to both Houses of
Parliament :.ssembled together, either
before, dur 1g or after the Address,
while the [IP’resident is in the Hall,
with any speech or point of order or
a walkout r in any other manncr,
such intert iplion,  obstruction or
show of disiespect may be considered
as a grossl» disorderely conduct on
the part o the offending Member
and dealt witk by the House subse-
quently on 3 motion moved by a
Member”

The Comn ttee further recommend-
ed...

(laterruptions.)
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SHRI GCDIYY MURAHARI:
was appointe:
the conduct o the Lok Sabha Members
and that is precisely what Mr. Pitam-
ber Das want to be done for the Rajya
Sabha also tirough this amendment.

It

MR. DEPUTY CHAIRMAN : He is
referring to 11e 1963 case. His point

is that durin:; that instance the Lok
Sabha took some action against the
Members. I+ the second instance
when . ..

( 'n.erruptions)

SHRI PIT. MBER DAS: A Commit-
tee was appointed. The Committee
looked into 11e affair and it took an
action. I alt> want you to appoint a

{7 APRIL 1971 ]

KRISHAN KANT: I have .

Iy the Lok Sabha for |
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Committee like that.
I want you to do.

It is exactly what

SHRI GODEY MURAHARI : The
Lok Sabha again appointed a Com-
mittee. Even for the incident which
occurred this year, the Lok Sabha

again appointed a Committee.

MR. DEPUTY CHAIRMAN : The
Lok Sabha wanted to go into the mat-
ter. That Committee wanted to exa-
mine the factual position. That Com-
mitiee did not frame any rules—no
particular rules and no particular pro-
cedure. They came to the conclusion..,

(Interruptions.)

SHRI PITAMBER DAS : For your
information, Sir, on that particular in-
cident a Committee was appointed in
the Lok Sabha which inquired into the
incident and-on the basis of their expe-
rience they laid down certain rules for
future, which you are reading here. 1
want you to do exactly the same, Ap-
pomnt a sevenman Committee. They
will po into the merits of the case and
lay down a procedure for the future.

SHRI LOKANATH MISRA . And
to add to it, even in sptic of the re-
commendation of the Committee ap-
pointed for this purpose in the Lok
Sabha, the Government was not scrious
even to incorporate it in the Rules of
Procedure in the Lok Sabha.

(Interruptions.)

MR. DEPUTY CHAIRMAN : So
far as that question is concerned—
whether the House desires that the
matter should be referred to a Com-
mittee—I leave it to the House. Let the
House decide; I have no objection. But
what | mean to say is that vou cannot
say that the House cannot proceed with
the motion and the amendmenis. It is
quite in order and we can contnue.
Let the House decide whether they want
to refer this matter to a Committee; I
have no objection. Let the House de-
cide.
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SHRI A. P. CHATTERIJEE - I may
point out also that a similar S.S.P.
Member of the Lok Sabha also, along
with Shri Rajnarain, walked out on that
day and the present Lok Sabha has
considered that question and has ap-
pointed a Committee.

MR, DEPUTY CHAIRMAN : That
is what I say. If the House wants to
appoint a Committee, I have no objec-
tion. Let this House adopt that pro-
cedure.

SHRI A P. CHATTERJEE: On
that precedent, I am making an appeal
to Mr. Om Mehta and the Members
on that side to follow the precedent
laid down the other day by the Lok
Sabha. Let a Committee be appointed
with some Members to go into this ques-
tion as they are going into the matter
of conduct of that Member of the Lok
Sabha,

= fawsr @ oF JhT FTAT
gt g !

(Interruptions)
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SHRI AWADHESHWAR PRASAD
SINHA : On a point of procedure.
When this gentleman finishes, he may
speak. He cannot have a running com-
mentary when he is speaking. This is
a novel procedure to which I object.
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SHRI KRISHAN KANT : 1 do not
know why, when T was quoling, he was
interrupting every time. What was
done was this, The misconduct or bad
behaviour of the Members of either the
House of Commons or the Lok Sabha
was commented upon and I am telling
you what they recommended as a

punishment for such a thing. Even in

the Lok Sabha they said that the punish-
ment can be suspension up to one year.
Even in the Madhya Pradesh = As-
sembly, where the Rules of Procedure
or Conduct did not contain any such
thing, when a Member interrupted the
Governor he was expelled and suspend-
ed and that Member went to the court,
The High Court judgment upheld the
right of the Assembly to suspend or
expel a Member, in spitc of the fact
that the Rules of Procedure. . .

(Interruptions)

SHRI LOKANATH MISRA : They
may be having that in the Rules of
Procedyre.

SHRI KRISHAN KANT : They
were not having. The High Court, in
its judgment said:

“Since the House of Commons
exercises the power of expelling a
Member not because it has the power
to regulate its own proper constitu-
tlon'but because it finds it necessary
for its proper functioning, protection
and self-preservation, to expel a
Member offering obstruction to the
deliberations of the House during its
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sitting, the s.m: power cannot be
denied to a 1 :gislative Assembly of
a State on the ground that it has no
power to regi ate its own constitu-
tion.”

It means it wa. not in the Rules of
Procedure but ttey did because the
Assembly and tl.e Parliament thought
it inherent in th: discipline of the
House. So this House has full powers
to take discip nery action in  this
matter. Sir, wh" did this whole situa-
tion arise? The iflficulty was that some
Members are in the habit of persistent
misconduct and when this aggravates,
then the House, the democracy, every-
thing is in dangcr because they set bad
examples of no' allowing democratic
institutions to 'urction. What is the
gravamen of th. harge today? Mr.
Rajnarain and .ome others said that
the President sh wid speak in Hindi

SHR1 GODE®
Hindi alone;
tongue.

SHRI KRISI'AN KANT : Under
article 120 of th. C'onstitution the busi-
ness of Parliament has to be conducted
either in English or in Hindi and a
Member is free 1o speak in any langu-
age.

MURAHARI : Not
e her Hindi or mother-

AN HON. MEMBER :

SHRI KRISHAM KANT . That in-
cludes the Pre.iding Officer or the
Chairman also. Sc¢ Mr. Deputy Chair-
man, the President was completely right
n using whatevir language he wanted.
And there are p -ecedents. Dr, Radha-
krishnan used tc speak in English and
Dr. Zakir Husain 1sed to read oui the
Hindi version lLiter, It was the same
thing that was hewng done. The diffi-
culty here is, our ‘riends do nol Anow
that they are doig a lot of harm to the
cause of Hindi by such obstructions
and by not allo .virg the functioning of
democracy. Tnev are not helping
Hindi to grow hecause their stubborn-
ness and their b d behaviour recoil and
make the peoplc who are not speaking
Hindi become .n'i-Hindi. It is very
difficult T know o support a otion of
this kind again.t our colleagues who
have been with us and with whom we
have been work ng for some time but
we have to mak: u decision as between
individuals and the institution and some-
times with a heivy heart we have to
take the decision f syspending them.

Member.

[ 7 APRIL 1971 ]

[

on the occasion of

158
President’s Address

_Now in my amendment 1 have men-
tioned 29th February, 1972. They mis-
behaved at the time of the President’s
Address and I want them to be punish-
ed till that date so that thev cannot
attend the next President’s Address.
They can be allowed to come after the
Ist March. I only want that these
Members who misbehaved before the
President should not be allowed to
atlend the President’s Address next
year so that the people and the country
know that if any Member of Parliament
misbehaves in this manner Parliament
has got the strength to regulate parlia-
mentary democracy and create a better
Image in the country of parliamentazy
democracy as such and that we are cap-
ab!e of making it a model tor others.
With these words T support the motion

and 1 request the House io accept my
amendment as well.

o\ wwfag @af  (gaEx g3 ey
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SHRI MAN SINGH VARMA : It
Is not clear. 7z gard f& #tv =71 &q
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MR. DEPUTY CHAIRMAN: I
have said that the motion and the
amendments are quite in order and I
have allowed discussion on them.

SHRI MAN SINGH VARMA: Un-
der what rule?
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MR. DEPUTY CHAIRMAN : This
Is a motion, a motion can be regarding
any subject.

SHRI BABUBHAI M. CHINAI:
Mr. Deputy Chairman, I have been lis-
tening to my friends in the House and
I must admit that [ am greatly distress-
ed.

oft win fag awt ©  gigwais § oS
wig & faeg

SHRI BABUBHAI M. CHINAI : |
also want to bring to the notice of the
ruling party members that they ought
to have selected a more sober person
for moving the motion which my
friend, Mr. Kulkarni, has moved.
While moving it, my friend, Mr. Kul-
karni. made a mockery of the motion
and the dignity for which he was fight-
ing has been lost by his quoting ns-
tances out of context and irrelevant.
Several extraneous  matters were
brought in. My only sorrow is that
when we are trying to preserve the dig-
nity of the highest person in this coun-
try, a motion has been allowzd to be
moved. A good case has been very
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badly handled by the Mover of the Re- |

solution. I for one have moved an
amendment and that 18 for a reprimand
of my colleagues Shri Rajnarain and
others. Having heard a cross section of
the House I myself feel so shattered
and I am justified in moving this amend-
ment. For the way in which a personal
attack has been made on one of our
colleagues, Mr. Rajnarain, 1 express my
sincere regret. It could never be our
desire in this House ihat we should
attack each other. If anybody has not
observed any rules and regulations and
the dignity of the House, no doubt this
House has got a right to reprirnand him.
No doubt this House has got a right o
condemn him, but this is not the way,
the way in which we were conducting
during the last two hours. I have a
brief submission to make and it is this
and I make 1t with a very heavy heart.

It is not lightly that T have chosen to
make an amendment to the motion
which is for consideration before this
august House. While I am m agree-
ment with the substance of the motion,
I believe that the condemnatory part in
it should be replaced by a reprimand.
Before I spell out my reasons behind
my amendment, 1 think T should explain
as to why 1 am broadly in agreement
wikh the motion, although it has been
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tabled by hon. Members who belong
to political parties other than mine. My
conscience and conviction say that there
are some matters which are common
to humanity and they are not the ex-
clusive privilege of this political system
or that or this religion or some other.
One such mater is polite conduct. 1,
for one, would rate it higher than all
the other virtues, old or pew. It brings
me to the very spirit of democracy.
This spirit, while acknowledging that
all types are needed to make a society,
postulates that all should be given a
reasonable chance to express themsel-
ves freely. No one can express him-
self so, unless society allows that liber-
ty; and the society which allows the
most liberty is demorcacy. On this pre-
mise, I would give the greatest latitude
to everyone to express his or her opi-
nion {reely, forcefully and vividly, but
certainly not, with egoistical reckless-
ness, or in a disrespectful fashion. The
Rules of Procedure to be observed ty
Members are clearly intended to ensure
freedom of speech, and there is the spe-
cific provision that a Member shall not
interrupt any Member while speaking
by a disorderly expression of voices or
in any other disorderly maaner. If this
is what 1s sought to be secured inter se
Members, it is hardly necessary to say
that more than such courtesy should be
extended when the President of Iudia
addresses the joint sessions of Parlia-
ment.

When any hon, Member of this
august House should take into his head
to misbehave in the presence of the first
citizen of India, and that ioo under the
roof of Parliament, which is the sym-
bol of freedom, as well as social disci-
pline, the misbehaviour cannot be
allowed to pass without comment or
censure. After all Members of Parlia-
ment owe to themselves and to the
country to conduct themselves in a be-
fitting manner. In a democracy there
are no—and there shouid not be—any
privileged class or classes, but there
must always be an elite, and hopefully
one expects the representatives of the
people to belong to this elite to set
healthy standards. The behaviour of
some Members, whose pames | need
not mention, for they 2re well known,
is predictable, especially when they
carry so many bees as ii were in their
bonnet. To change the metaphor, any
kind of a rag, not necessarily red,
makes them react like a bull in a China
shop. Language is one such bee or rag.

Ay
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It is most unfor urate that after a quar-
ter of a centur - f political independ-
ence, there are -till people in our coun-
try who have not come to realise that
a language canr.ot be imposed. In addi-
tion, there is cinsiderable obscurantism
in the oppositioin to English, even while
English is bein used in many coun-

tries and has become the universal
medium of th. international commu-
nity. I do nc. see as to why there

should be any .pposition to English as
such. Is it that some Members are
afraid that s.ct an accepiance will
once again brir g [ndia under the poli-
tical hegemony of Britam? Do they
mean to say thit only those who stick
to Hindi are p. tniots? Al this, to say
the least, is fan aslic.

While sayin. «ll this, I am aware
human beings ¢ iffsr in their intellectual
and emotional Huwifits. Also, no one is
perfect; indeed. all of us have failings,
perhaps some 1:0re and some less. We
are all human to this esxtent. It must
be our endeaviur to accept diversity
and with it develop tolerance and
understanding. This does not mean
that we should ra e all values alike and
accept all trinsgressions or, on the
other hand, utright condemn some
people beyond redemption. We must,
however, endea /o Ir to struggie against
what we thin} wrong. In modern
times as this, t e endeavour must be to
try to reform iataer than condemn, to
persuade rathe 1than castigate. The
most we shoul go to is to reprimand,
and the degrec ¢f reprimand must be
related to the 1atire of the offence and
the persistency with which it is com-
mitted.

I said a morient ago that we cannot
impose any lan ju.ge on the people, and
I may add the culture also cannot be
imposed on s, diverse a population
which inhabits ouar country. What is
happening in t'ie eastern part in our
sub-continent - 'hure cataclysmic events
of great mag itude are taking place
should open tt: yes and the minds of
all people in «ur own land.

I hope I hi:ve been able to explain
the reasons fo 1ny amendment to the
Motion, and I reijuest Members to sup-
port it.

Before I clase I want to make one
more point an« it is this, that my friend
Mr., Pitamber D:s has suggested in his

6—1R.S./71
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amendment that a Committee may be
appointed to go through the whole pro-
cedure, Since it has been suggested by
many Members here that the motion
and the amendments do not fall in line
with the rules and regulations framed,
I suggest that my friends opposite also
may have a second thought on this and
agree, as the Lok Sabha has done, that
a Committee may be appointed, and
for the future we must find out as to
what Members are supposed to do,
what are their rights, and in circums-
tances in which persons like Shri Raj-
narain behave what rules of procedure
should be there to take cognisance of
the person concerned so that this House
can take action.

I thank you.

SHRI DEV DATT PURI (Haryana):
Mr. Deputy Chairman, a point has
been made here that while this House
is competent to refer this matter to a
Committee, this House is not compe-
tent to deal with the matter on its own.
Shri Pitamber Das, I counted, rose nine
times to make that point even after
you had given your unequivocal ruling
that not only the motion was moved
but the amendments were in order, as
you rightly pointed out. If this House
is competent to refer this matter to a
Committee, this House is certainly com-
petent to deal with the matter on its
own. A point has been raised by Shri-
mati Reddy that it is not very clear,
when the President in discharge of a
constitutional obligation addresses a
meeting of both the Houses assembled,
which is quite different constitutionally -
from a joint session of the Houses, as
to who is the presiding officer in that
particular session. My respectful sub-
mission is that so far as the matter
before the House at the present moment
is concerned this matter is wholly irre-
levant. As to who will preside I think
is a matter which should be gone into,
it has been gone into by the Rules
Committee of some States., But is it
seriously contended that since it has not
been specified as to who shall be the
Chairman of that meeting the Presi-
dent is without any protection at all,
that anyone can do anything that he
likes, that he can abuse the President
simply because it is not specified as to
who will be the presiding officer in that
meeting? The point I ain making 1s
this. That point that I arn making out
is that it is wholly irrelevant for the
matter that we have before us that dis-
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respect and indignity have been com-
mitted to the person of the President.
There is no question of who wuas pre-
siding over the meeting. We arc not
competent to take note of it now. That
is my second point. . . (Inzerruptions)
I will deal with the point as to what
was done amounted to an abuse or not.
I will deal with it presendy. But the
matter that we are dealing with now is,
the mere fact that it is not clear as to
who is to preside over the meeting has
nothing to do with the matter that is
before the House. This is the limit of
the question that we are dzaling with at
the present moment. Even if there- are
no direct rules before, we fall back
upon the procedure of the House of
Commons. Let us examine very briefly
as to what is the position of the Presi-
dent under our own Constitution. Sir,
it has been stated again and again, and
1 am orly quoting what Dr. Ambedkar
has said—

“Under the Draft Constitution the
President occupies the same position
as the King under the English Cons-
titution. He is the Head of the State
but not of the Executive. He repre-
sents the Nation but does not rule the
Nation.”

Sir, the Court has

Again, Supreme

‘held—

“Under article 53(1). . . the execu-
tive power of the Union is vested in
the President, but under article 75(c)
there is to be a Council of Minis-
ters. . .” ete.

Sir, this matter has been referred to
by Mr. Krishan Kant. The Lok Sabha
hgd gone into some detail when an in-
cident similar to this one occurred in
1963,' and the Lok Sabha at that time
appointed a Committee which has dealt
with practically all the points that had
been raised [t has even dealt with the
matter whether the President was within
his right when he addressed the Houses
in English, whether the conduct of a
Member when the President was addres-
sing t};e Houses in English in interrup-
ting him or even walking out of the
House was not indignity offered to the
person ‘of the President and therefore
to Parliament. All those matters have
been dealt with, and I will crave leave
of you fo permit me to read some of
the findings of the Committee, which
were accepted by the Lok Sabha, Sir,
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here it has been stated— )
“The reference to the Committee
was :

‘to investigate the conduct of
Sarvashri Ram Sewak Yadav, Mani
Ram Bagri, B. Singh Utiya and
B. N, Mandal and Swami Ramesh-
waranand in connection with the
disorder created by them at the
time of the President’s Address to
both Houses of Parliament assem-
bled together under atticle 87 of
the Constitution on the 18th Fe-
bruary, 1963 and to consider
and report whether such conduct
of the said Members was conftrary
to the usage or derogatory to the
dignity of the occasion or inconsis-
tent with the standards which Par-
liament is entitled to expect from
its Members and to make such re-
commendations as the Committee
may deem fit.”

Those were the terms of reference in
an incident arising almost on all fours
with the facts of the case with which
we are dealing at the moment. The
Committee went into the whole wmatter,
gave an opportunity to the Members.
And fhen the Committee has also dealt
with the rules in the United Kingdom
alrlxd they have come to the conclusion
that—

“By their conduct these Members
have defied that convention. Not cnly
that, Sir. The President is also a
part of Parliament. In fact article
79 reads that Parliament in India con-
sists of the Presideat and the two
Houses of Parliament. Any indignity
and disrespect offered to the Presi-
dent is a disrespect to the Parlia-
ment. Not only that. He is a sym-
bol of our Constitution. He is not
only head of the State and head of
Parliament; he is the symbol of our
Constitution. As such, hon. Mem-
bers are expected to behave, while he
is addressing the two Houses of Par-
liament, 1 a manner befitting the
conduct of Members of Parliament.”

This is number one.

Then again, they have gone on to
state in regard to the President—
whether there is any impropriety in-
volved in the President addressing the
Houses in English. Further article 343
(2) says, after saying that Hindi shall be
the official language, that “for a pericd
of fifteen years from the commencement
of this Constitution, the English
language shall continue to be used for
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all the official piarposes. . .” The Pre-
sident was perfectly within his consti-
tutional rights t «ddress the joint sit-
ting of the two Icuses in English. So

the Comnitee considered all
4 p. M. these cir¢ 1mstances, etc, and

came to :1e conclusion that a
gross indignity and disrespect had been
committed. I wil just beg leave of vou
to read out wha: the late Prime Minis-
ter, Pandit Jawaailal Nchru, said on
the occasion. He said :

“Sir, we are considering an unfor-
tunate and a highly undesirable in-
cident that occuried at the joint ses-
sion. The first reaction of this House
to it was stron; cisapproval of it and
we requested you to appoint a com-
mittee consistir 3 of representatives of
various parties to consider it. Now.
therefore, first f all we are consider-
ing a specific matier which took place
on that day. Ce-tainly we are con-
sidering it by tself, but also with a
certain backgrc ind not so much the
background in this House but eclse-
where. that wes happening in other
Assemblies too.

Secondly, we are not considering,
and the question :s not before us, of
the importance of Hindi. That is a
separate matter which, if it comes up
and in the shap: it comes up, will be
considered.”

I will not read cut the whole speech.
Then he goes on to say :

“I submit, therefore, that we
should, in th present instance,
adhere to the C mmittee’s report and
fully carry ou! their recommenda-
tions, making it quite cleur that if in
the future any :uach thing happens or
anything in the nzture of indecorous
behaviour on a solemn occasion
occurs, we shal tave to consider it
then and take such action as the
House conside s proper. And, in
view of the pres:'nt view of the House
as exhibited in ths debate and pre-
viously, no doutt, if this is repeated,
we shall have t. take a very serious
view of it. But for the present, I
would submit to vou, Sir. and to the
House, that the east we can do is to
accept this and ‘hereby give an indi-
cation. . .” etc., et..

Now, Sir, the net result of the debate
was that the matier was gone into in
all its aspects, wh.ther it was proper or
not. Since that ivas the first occasion
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that had happened, the matter allow-
ed to rest with a reprimand {rom the
Speaker and the words used were that
the conduct was undesirable FEarigs

Mg 7 wmwAry Those were the
words used for this conduct.

Sir, the points that arise out of the
precedent are (1) that the President is
essentially a part of Parliament, (2) that
the indignity and disrespect to the Pre-
sident is indignity and disrespect to Par-
liament, and (3) that the President is
perfectly within his right to address the
Houses in English.

I would like to add a word here.
Fortunately or unfortunately, in the
present generation there are quite a few
of us, especially our brethren coming
from the South, who are unable to ex-
press themselves in Hindi. Is it very
seriously suggested that such a person,
who is wunable to address himself in
Hindi, is not competent to be the Pre-
sident of this country for that alone is
the logic? That is the line of reason-
ing that seems to have been taken by
my friend, Shri Rajnarain.

Sir, T would say this. Sometimes we
feel very, very stroagly about certain
matters, We from Haryana felt very
strongly about the decision in regard to
Chandigarh or the delay in the transfer
of Fazilka, There are certain matters
on which we have very strong feelings.
But the question arises: however deep
may be the strength of a feeling, does
it entitle us to show disrespect to the
symbol of the Constitution? Does it
entitle us to obstruct the proceedings of
the House? That cuts at the very 1co0t
of democracy. Democracy does not
mean that I shall interpret the rule of
law and shall disregard how the rule
of law is being interpreted by the
supreme body, Parliament, that I shall
obstruct the proceedings of Parliament
till such time as my own interpretation
of the rule of law is accepted by Par-
liament. That, 1 respectfully submit,
cuts at the very root of democracy. It
means we are not fit for a democratic
process, Unless we are prepared to
accept that the rule of law is not only
what I think of such rule of law, how-
ever strongly, sincerely and honestly [
may feel, I have to bow myself before
the rule of law as interpreted by those
who are competent to interpret the rule
of lJaw by the courts or by the supreme
body which is, in certain respects, far
more superior to any court. If this



167 Re disapproval of

conduct of certain MPs

[Shrj Dev Datt Puri]
body interprets the rule of law in a cer-
tain manner, my respectful submission
is, however deeply we may feel about
the matter, we are ot entitled to obs-
truct the proceedings or show any dis-
respect.

Sir, another point has been urged
that when a person has 1eceived punish-
ment for an offence once, he cannot be
called to the bar for a second time. To
that my reply is, all that the President
did was to remove a physical obstruc-
tion to the duty that was enjoined upon
him by the Constitution to perform. All
that he said was, “If you do not want
to hear me, you please go out” This
is not a punishment at all, and in any
case it does not bar this House [rom
expressing a view abbat the matter that
is before it. These, Sir, are the broad
principles. 1 support the amendments
moved by Mr. Sultan Singh and T do
it with a heavy heart because T want
that this kind of thing should stop. Who
is safe and whose self-respect is safe if
disrespect can be show:xa even to the
President when he is performing one
of the most solemn duties enjoined
upon him by the Constitution? Where
is your self-respect and how will this
House function or how will the Gov-
ernment function if disrespect can be
shown even to the President, who is the
symbol of the Constitution and who is
the symbol of democracy itself as we
understand it in this country?

SHRI M. RUTHNASWAMY
(Tamil Nadu) : Mr, Deputy Chairman,
let me straightway say that I am against
the main motion and the amendments
that have been proposcd because the
offence in question was committed out-
side the precincts, outside the jurisdic-
tion, of this House, A joint meeting of
the Houses is an outside body in relation
to this assembly, And this assembly has
jurisdiction only over the conduct of
members of this assembly within the pre-
cincts of this assembly. The offence in
question was committed in the joint
- assembly. [ shall mnot analyse the
character of that offence because 1 was
not there, having been prevented from
coming here by the lock-cut in the
Indian Airlines. But it was nothing
new. This is not the first time that a
member or group of members present
in a joint meeting protested against
the President speaking in English.
It happened in Dr. Radhakrishnan’s
time and it happened also, 1
think, in Dr. Zakir Husain’s time. But

[RAJYA SABHA ]

on the occasion of 168

President’s Address

no action was taken against such off-
ence, against such offenders. I am
against even the committee that has
been proposed by the respected leader
of the Jan Sangh Party because that
also wants to probe into this particular
offence and is not in regard to the con-
trol of the conduct of members in
the joint assembly, not in Te-
gard to the procedures that should
be adopted in the joint assembly.
If the motion was for the appointment
of a joint committee of both Houses to
frame rules of procedure for the con-
duct of business in the joint assembly,
I would have agreed to it. But here
15 a probe into an offence committed
outside this House, outside the precincts
of this House. Especially the amendment
reminds me of the process of proceed-
ings known as “straining at a gnat and
swallowing the camel”. The conduct of
the proceedings in this House now in
which the Member in question has been
involved js the other way, “Swallowing
the camel and straining at a gnat.” In
this House the Presiding Officers of this
House, have been swallowing not one
camel but a caravan of camels during

all the time that the honourable
Member was in possession of the
House. Not once, not twice, but al-

most everyday he has been infringing
one or the other of the Rules of Pro-

cedure, flouting the Chairman, refu-
sing to obey the Chairman. On one
occasion he even went to the extent

of asking the Presiding Officer, “Who
are you to ask me to sit down?” and
this was tolerated by the majority, by
the ruling party, in this FHouse. Why,
on a notable occasion in the forenoon
a resolution was passed by the ruling
party, by the majority of the House
suspending the Member in question
from the service of the House for a
certain period. And immediately
after lunch—it must have been very
demoralising for them—another resolu-
tion was passed restoring the Member
to the service of the House. How can
anybody, an offending Member, have
any respect for the Rules of Procedure,
for the action taken by the majority, if
they act in this irresponsible manner?
So on this single point I would say
that this offence was nct committed in
this House, that many offences commit-
ted by the Member in question have
been condoned, have been tolerated,
without any protest from any side of
this House. None of the Rules of Pro-
cedure—and there are enough rules to

check and control the conduct of un-
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ruly Members- -hus been put into ope-
ration. With .uch a record can any
section of this House come today and
ask for a ref iiriand or even the ex-
treme sentence of suspension of the
Member from 1e service of the House?
When you inc ¢t a person, you must
come with a c!:an hand. You have no
right to come here now, after having
condoned his ¢ onduct in this House, to
ask to indict h m or even to reprimand
him for an o euce commitied outside
the jurisdiction of this House. Although
it may or ma' 1ot be in order, 1t is
entirely out o' fplace to move this re-
solution. If at ajl a committee is to be
appointed, it ‘hculd be a Joint Com-
mittee of both Houses to consider what
rules of proce ute should be framed in
order to govern the conduct of the
Joint Assembly

Much has t:en made about the in-
sult, the injuiy, to the dignity and
honour of the President. Granting that
the honour an. dignity of the President
can be writter down or written off or
spoken down »y anybody, the honour
and dignity o tie Joint Assembly has
been offended and there is no provi-
sion to deal w th such an offence. After
all, what did nis. offence consist in? It
consisted only in a protest against the
President speairg in English and not

‘in Hindi. 1 d» 10t know how he con-

ducted himself in making this protest. ..

SHRI AR/UNWN ARORA - (Uttar
Pradesh) : Yoit should have known that
before you st.rt:d speaking.

SHRI M RUTHNASWAMY :
Sometimes his very attitude is offensive.
But looking a the reports of the inci-
dent, I do n t think it has been of
such a grave character, and it is not
the first time, it is not the f{irst offence.
In all the pre /icus offences, the offen-
ders have b.er let go. Then why
should the co-dict of this Member be
taken into cc isideration? Not that I
am preventing Members from proceed-
ing against th Member in question, He
will give you »>lenty of opportunities in
future also fo raioving against him, for
censuring his ‘:onduct, for bringing into
operation all he¢ Rules of Procedure.
A child of n:i‘u'e, spoilt by the refine-
ment or the considerations of the
society or social conventions, you may
expect him tc offend every rule of the
House in futiire also. Wait for such
an opportunits and take action when
and where ne¢ essary. Otherwise, if we
take action ajainst him for an offence
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committed not for the first time, but
committed previously also and con-
doned by the previous sessions of the
joint assembly, and if we proceed against
him in this manner and for this off-
ence, we should only make ourselves
the laughing stock of all the legislative
assemblies of the world.

oft geawnfa : TRACIU S, A9
¥q F@T g7 AT JIE4T FT qET F
g1 ¥ ¥ a=a ?

s\ vwAraae g3 wF if |
sar g Sfaq wwF

SHRI S. G. SARDESAI (Maharash-
tra) : Mr. Deputy Chairman, as was
to be expected the discussion on this
Motion has gone beyond the very spe-
cific issue which has been mentioned 1n
the Motion. I have myself expected it
and I am happy that it has been broad-
ened, A point has been brought in
very correctly that this question invol-
ves the very democratic functioning of
Parliament. What is our responsibility
to the people outside and how are we
going to conduct ourselves in this Par-
liament? Similarly, to be verv frank,
the question of the motive of the rul-
ing party in bringing forward this
Motion—on the face of it, it is obviously
very innocuous and proper--has also
been raised. I am certainly going to
express myself on the issue of the beha-
viour of our friend Shri Rajnarain on
that day. I do want to express mvself
on that question. But that is the last
thing I am going to do, for certain very
specific reasons.

[THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHaN) in the Chair.]

One reason is this: The very mover
of the Motion very correctly said that
this should not be considered as a party
question. This is a question cof the
entire House involving the responsibi-
lity and obligations of the parties in
the House towards the people outside.
But may I know from the Mover of
the Motion and also from the ruling
party that if this was the sincere con-
viction that it pertains to the obliga-
tions of each one of us here, why they
did not consult all the opposition par-
ties before they brought forward this
Motion? Surely, if what is involved is
the dignity of the President himself, is
that dignity less dear to us than to you?
If something offensive has been done to
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the President of the Indian Republic,
that at least is a question on which all
of us should have been consulted so
that we come to a common conclusion.
But you go about it almost as if it is
your own party affair and then you
come and appeal to others : “Please
do not consider it as a party question.”
This is not the way to go about it. All
of us have been long enough here to
understand that somectimes good pro-
posals are made not with very good in-
tentions. I want the ruling party to
understand one thing. Today you are
a majority party. There are so many
differences among ourselves in the
Opposition. And yet there is a feeling
and I must be frank in telling you what
that feeling is. The feeling is that this
big majority of the ruling party is be-
ing used to steamroll the democratic
rights ofi the Opposition. ..

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA) : We are not in majority
here. We are a minority.

SHRI S. G. SARDESAI. I am not
thinking of that majority now.

SHRI OM MEHTA : In the Rajya
Sabha we do not have majority.

SHRI S. G. SARDESAI : | am not
speaking of Rajya Sabha. But there is
a new situation and a new spirit in the
country today as a result of your gain-
ing a huge majority in the lok Sabha.
These are facts which are facts of hfe.
The other day Shri Chitta Basu ruoved
a Bill relating to bonus. In an earlier
session, the ruling party had said that
in principie 1t was right that the bonus

formula should be gone into once
again. And, now in 3 different situa-
tion you go back wupon it. That is

something very shocking for us. Some-
thing pertaining ‘to the interests of the
working classes has been accepted in
principle by the governmient and in a
different situation you quietly go back
on 1t. The other day the Finance Minis-
ter was replying to the criticism of the
budget. Innumerable concrete and spe-
cific suggestions have been made by
Members of the Opposition: “Please
do this, do this, do this, one, two, three,
four, five, six, etc, etc.” and then the
Finance Minister just gets up and says,
“No, no, this is a general thing.” Why
are you telling this? I am saying this
because a new situation is there; I am
saying this because common responsi-
bilities are being brought in and surely

|
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we want to recognise our responsibility
and we shall recognise our responsibi-
lity and there is no doubt about it.
What I say is that while we respect the
President, you should also act in a
fashion that convinces us that you
respect democracy really and not when
it suits your purpose. This is the feel-
ing many of us have, I must be
frank and say this. I have spoken in
the House on earlier occasions. The
ruling party knows my attitude towards
these questions. Frankly, what is
happening during the last few days
pamns me and gives me deep anguish
as to how things are going to happen.
Having said this I should also like to
say that it was surely regrettable, the
manner in which our friend, Raj-
narainji, acted, I mean, the method of
protest. I could have understood if he
had said, “Please address us in Hindi.
Please do this.”. I can understand that.
But, when the President is speaking—
on that point I agree—no procedural
rules are needed, The leader of the Jana
Sangh said, “Is it under this rule or under
that rule?” I have not been a lawyer and
I do not mind what a lawyer says. But
the elementary fact is that he is the Pre-
sident; the elementary fact is that we are
sitting in a common House and element-
ary courtesy is needed and no procedu-
ral rule is needed, Let us not bother
about procedural rules. That is not
necessary. And, if he does not listen,
you can surely put forward your point
of view and go ahead. 1Is it or 1s it not
a fact that last year on a number of
occasions similar incidents took place
not only in respect of Mr. Rajnarain,
but a number of other things and when
I was very new to the House, T was
shocked, frankly speaking. I said, “If
this is the way we conduct ourselves
here, how shall we go and explain to
the people?” Once 1 sat with the
Chairman in his Chamber and | had a
long talk with him. I said, it is a
question of life and let us see how
things are properly done and surely, as
Members of the Opposition we will
take a sort of moral collective respon-
sibility that all of us behave properly.
I am prepared to take that responsibi-
lity provided it is collectively shared
also by the ruling party. It cannot be
a one-way traffic; it cannot be as if
something is going wrong and the rul-
ing party wants it to be rectified. If
it does not, it is going to be ignored. It
is a question of definite democratic prin-

ciples. Let us all stand by it, not when
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it suits us, but w' er it suits others also.
I hope the memt :r¢ of the ruling party
will not be offen. e¢. I am new to this
House, but I an' bold enough to say
this sort of th.ag frank enough to say
and I hope it will te taken in the same
spirit.  Surely, after the new elections
in the country, ve want plenty of
things. But the question of attitude is
important, Pleas: o not forget it and
the attitude mr.st be above board.
Caesar’s wife mist not only be pure,
she has to be a ove suspicion also. If
that is so, even ncw I will say, let us
all sit together «nd do. In principle I
do not disagree with the proposition
which has been mniade. Once again, I
am not speaking a; a lawyer. But let
all the Members si together. You can
surely reprimand Shri Rajnarain, I am
explaining blunt y and frankly. Please
do not repeat 'his. . . ({mterruptions.).
Very often thing' v/hich have been done
in private me tirgs are more effec-
tive ... (Interru, tions.). Please listen to
me. My point is, the idea is, that if this
thing recurs in :uture. .. ([nrerriup-
tions.). . . Pleas listen to me. If this
thing recurs in furure, it will be moe
effective if all f us sit together and
convey to him, pot pass a legal and
formal resoluticn because formal reso-
lutions often of'end.
improve, to rectify, then let us do it in
the manner in ‘which rectification really
comes. And let us not do it in a

If the idea is 10 !
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manner that gives the feeling that you |

may be technic.aily right but something
keeps on rank'ing in the minds of
others. This rankling should not re-
main. If this oollzctive responsibility is
to be taken, if :coilective rectification is
to be done, I a 1 »repared to come for-
ward with a cc-operative spirit and see
that things are dcne properly. But do
not talk in the riame of the entire House,
in the name of Jemocracy, and then act
in a partisan !haaner.

) gwar i3z : arzm Yavdw wEe
FAFIT ST A A WA g FAT AL
IIH FT A rargw fRar 78 Feaw
3T T47 Hd F ORI IV WG
FLGT ATHAR 3z zEfag f&d g9
gI8T F TF AT ATET  H{IT TA-
FIUFT A AT gUA, FAY  FHIIFAT
T, AR GIIF ST TEAIE AT
e Iq4 7Y qmax fear g6y ow
T
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FIGr AR 97 OF FaA ®([FA% AFEY
¥ faerrs gdr Fra g 1 AU & gy
FHT a1, Siww wFAIT A FEE GeAv
g, %A =87 AYQ WA g A qaAF
T JraT WY gud qETAE A3 g SAHT
W7 z@ Few Tem & fF wearvme off
FT JOFT AT AT F1 AT § IGQ
F7T &Y /&Y, FIA 29T TESG F AWES
adt, @I ¥IY a¥E 34 @i AW
W 7g wgga @ g v wsT waw
St qrdt wafgisy 9w FIR I FISH
F T(IW A @UT FLIE |

faeey arza JuRdw, wWRe F Tegafa
TAMEF FAAIF §, TTIW FT THIDHHT
F fome § iR weswam S Ei
gax wifygiq &1 swagiv Fgt o {war
§ gamar g fF SwT TSATIE Y
s frigm @ §g T a1 3 ®X
reqd FT (w1 v awl fFar ag
A% FEF qUAF ARG AT TEE
FFETIT ¥ TAd f@qis 19 8Tp
dr qF T o@ig FW qm gar E fE
4 g et A qrew <@y & fwm gref
F FFE T AAMF ALFIE, .97
IFIT TILIW, GTAGH HIgT A IT
wifeaard @ #1 g1 41 e
TH AW &7 HNET ¥ fqg @ga  Fgam
a1 # Qi 7w dw F weE qiwEd
Fran S H  fAg ows #F S« F
AT @egzig | 7R F@Iar 3fw
EETEL IS T G B T R
Y oHY 9l @ areas T@d gu—ag
guF adq @@ F wig ¥E, qg ITE
TAGT ¥ Y WE——373 A TG
1 A8 AT Arfew ) 7 TwEEw
s AWl &y dgrar & fF 9w qrel
FNAE AT g | TR UH I AT
# g oF FOFT gFe fwar 2O/
g7a1 § 9T F@IR FIH GAIL 918
57 ,0F FgGT & AR FI1E @I ALY

§F TM I3 § AET W@AFTA | A(S Al gHO q@IT q@T Fgar g F
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[ q=am fag)
A UIATUGA F qra I=F IFAT F
] T dar FW@, FAF fAC @I
H Atad | F WA @ifsr TRy,
FAAT gUNRT FAW @y, fqAwr q@-
fgome o a@Y ardff & e &, 98 39
I Al HT AT qWEY  HQATN D
fow maga w wfear s=g, ag a8

[ RAJYA SABHA )

wd A F@ g (Interruptions)
IqreTT WG, A AAY E FOIE
MF (T gfAar F7 gy qgr NFAA
2, 56 w0z Awmi ¥ fFay sruw F
arg i fFg, fradt aR F g
INF  srvex FATA Y, 3fAar & fEal
WMF w=y @A g argfiga A
& AFF  YAAIUIAT IW F9E &
amY, guig gfAar & s=v g wrgfaa
FTHTIF  IJEIAT AT & | SATEqET
wgEg IS WAIRT 99 aE 9
TC AITANMET R wrgAT FYarg fFag
s Adf fF gearg Ty A 1 WAAT,
X T ML gEqTE HIATE a1 IO AU
gzAg 8 f& ag wearg &aw fawdy
FAEr AT @ JW gorr, g WeEATHA
Fqa frdr ardt & wafeg @ dw g
gfes s gaR  Hrewr  qAA §
FIT LRATE W IE BIFF F HAIT
§5 wT dirmaAr ady =@, v us-
[T AT T ZISFH I3FC IF EIIq
FT 9T 3w gafs A A, AT
IMATAIA AT TH ST § 43 F H4GI-
AT fag oF d91F FT AwgT
TAT | HTT g AiEr I fAw Ay
A qIA1 F1 F3fvd FIG I AT AN,
Fmrar A age & g 56 wde
SHAT #F oH1A] 3@ wegfaa & |ry

!
1
)
|
\

@ 39 & arq & gid wAwrgw
Wq1E P A1 § AI9F ATRT IO
AFUA A TRITET Farg v owe-
argn S1& fag w3, wwa ot
fag =81, SN ¥ f97 w8 ¥ =x
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oF watzr g¥ staw w1 wifed, uw
aagt  wfexare AT =ifga fx oy
g7 AR FW O FIF F1AK &7
IoART FL, AV ATAT THATE A EISHW
Faax F @I F AT I rfafamw
wad #1 I ¥ e faed gd @
3w fafafasts FN Jvae s@ad &
fog waqa  aa ar v fuiafaes
# ¥, 7 gwaargfF Swd  FEraiw
15 FETE gHRATL F UKATAT Y
A T g WAT wmarg A
MR F fag g i & o7 IAa7
AR HGITA A 9gY % U7 Byl
grrr, oY W EF  fEw sAF aredn
qu Fifr gr s feqio saF aim
arar grm | afew wsEITizm S
98 OF IEIATET  FAT AETE [
HIqET ATEAF 1942 F HIWE A §,
qIg FT qreAF I qEfa g for oidf
FyqE ¥ 3@ WEF fgg S W
Al T WA AYFT TFT RGN
grar g riEf ey ge¥ IS @i
wgHl & ag et Fgi v w5 w2
are ¥gq fgrgeara & gw.da =1 A91€
et #wT § § aiew sudr TiET s e
I FIWE &, WIN AJ@ F) % qEnE
FL W@ 8

JATH GRS, § IAF Aw T AIEA
gTHAT FRATE fF TSI H ST AR
3@, ATATH X JIgE{ FTA T AT
TF AT SATIT EEAT FLAT g AT gEay
Tt &fF wi, ga ) usarvge 8
Wl T AT | T T QF AAF FT ATHA A
THE | T AET AT F weaT gt
SEl WY GEAT-IEAT FT 1T HA, FAC
TF SHIIT T 8 FIA, 5737 FIT
fazera @Y gaer #gar & fF s, wrw
FU, 7 A USATIAT A oY 77 77 &)
I 3@ AVF & WA F UF
[EAT FT JATATT FY I F F+3IT A
gR A 3E@ AT &1 X HETIT ATH
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IAFT AAMF IEF AT AN @A
¢ anifs 3 dife T Jer € 3R 2199
FHR IART  JYTHTA GHIRT AIHTA § |
T USATTAT Y, 1T JFT FHAX FY
ffore w3, g AiFT Fa7 @ wifow
7 %%) gz grd gfrar wed dm e
fv gt we fgrar amfaez ordta
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a1 &3 gfaam & S g9A qET
e gwm, o ueafy § gEwT #4w
9gAT FW AZ g fE ST AT A
Aifg fgegeara ¥ =awdr & 91 gWrQ
Tewrer & fadh sER 9 FEE
foo fras s 2w 21 @F 78 vigafa
Fraar & ¥fgw o) gg 99 ¥

AT ATF T T R AT =G wIr AT | Afwreer TS, &1 7 sAol F S A §

TR WY He W AT Ad g A
for wa @fgam

-

SUEEIE IR
#qradt @ ag F &1 FRAT ATgaT 3
garda & fag s uwARET S ez
T @g, o gea W vy EfF aa
T QT F iW TS 99F, B %O
feard ) @8 7= gaar &1 o9 @ frdaw
FEAT AT

’

SHRI MAH\AVIR TYAGI: There
are other item: :ilso. Will the House
rise at § O'Clc :k/ Rajnarain does not
mean that the House will go on up to
8 or 9 OCloci..

SHRI AR/UN ARORA: At
6 O’Clock thee is a half-an-hour dis-
cussion,
AN M qrgh : swagwmerg o, 47
Nt qr ¥ Fu fix safagt s of
@ JEFIA F 1L ag saf ) ¥ £ e
WY FY gzar 3 far w@ I9F Ry
¥® FFATIET )

39 far wacfy ot §WT  weAtEY
aqifgs #T i 9 A aRfag =&
TR I A7 (1 AP St F orw
frar 1 s c@ i garu dfaam g
Fgar g1 R wfauw § 9w faar
g fw:

“The offi ia! language of the Union
shall be Hindi in Devnagarij script.”

MY Frr F g war F Ay |-
gF g 9y §% fagr §fs fedt
IYIT Q59181 4B 2N &7 F1q gfa-

qI%T X {4 &

& 7z dfgam Faar www w4 ?
zafae @ wAraw Sy sw faw
g% gTAR ot Wt gA AW HT @I
BT WIT gw AW Ag | ATF HIST A
¥ argear w1 Afew Fw fw
UFATIACT S gAMT FIA§ o7 7@
€t % FIvEd §, g AFw W
FIFZAT ZIGT & IFFT I T FIER
g1 AFET €, JW ) 9N T
frar 138 g8 fifed & qu1 fFsi
N Aifg a7 ?  asArUIT S F S
Fg1a3 FA1 qret & Al g gwA
Fgife ardt 7 ggar fwar arfwen
T WIGT & q97 F1 ISET AT FAF
arg gw waTA faww wET A
UG Fr A q fFwar, g v A9
F1 IFA FUN TA Ag IT @ AR
¥ gt foq fre-faw wa & ofds
FF¢ g@t #38 warfg feyr) drsw
s @y g wfsw F sgaraEar
g fs oY gary wqw dvwfae orEl |y
Mfag, g oz gfwzm 3w feed) N
T a gy @ <@, Afww w1 @
FqIq ot FHIT A WY WOEE, S
dr F94 g1l §@ qq HT EX WAT
BT IFF WIHR |IRT AGAT ATIAF,
wEY w9 g8 ®WF §iy g fF s
Tegufe @z afwwee 3 § W7 A
W oafr g gwwr arfedy 13w &
aray @y § @ 3@ FIg IIF Iifeq
fash wfagm # femr gar & g
w2 gAwy Irfgu a1 fE 7 fgh
Faa A e gA A fgedr Frear



179 Re disapproval of

conduct of certain MPs

[=fr M AErEft]
At @ AT Ag WA qrgwrar ¥
Fiwa, afFr gar adigar 19T g
AT AT FAA F ww fwar ik
IETT AT St A wGAT A
q2F X@T1 A 9F T3T 92T G AT | {9
@ fr 99 Fay wszefa o §aar
FEII TZTIL JEJ1q qg ATAT, . .
= AT & 3aFT A% Ag
wfea ' .

st e qogh . gow faxd ad
FLWIE) 20 Fe19 ¥ 3g & fFam-
fasfan, smfeqaifas, swfeene
fagfaav g atw & feq. .. |
& T TKATNIT AT AT AT & FIER,
A F1A fgg e st A
gqrg A F fegfaaesd st ¥ am
AT T ATE Y Jd FOT AT Fgia
A AT g gaF qre oY sroay
g9 wifge fe g /1d ST aar
fasfauefl ? =g ag wezafa Sfrgiar
FEgEY g, 7 A% I H B q9
agl wgar, Afdq A7 azem TR 9%
gafeqr @ T IFT ATE gar e
g fs &g &Faw wwArrEw S oan
Feg 1 Aageqy, foasr qrw fogr Tar
g wa% fagfaaz wv & qiasr s an
gAF! A &Y gTAC F wAH QEar
FET | R AT JEEiT FAT g )
I wEATH MTH weary Frforg, gy
) w7 wid fwad e ¥ agrsar
qw A a4 FFT WA, IEF I F
Wt &% g

SHRI MAHAVIR TYAGI: On a
point of order. I want a clarification
of one thing, In the House where
Members of both the Houses were
meeting together to listen to the Pre-
sident—and we have had a discussion
for some time about it—no presiding
officer is defined. Who presides nobody
knows, Under those circumstances, for
the President to ask one of the Mem-

bers to get out, is the President autho-
rised to do so? This is ‘a matter...

[ RAJYA SABHA ]

on the occasion of
President’s Address

SHRI ARJUN ARORA : He is mak-
ing a ‘peech.

SHRI MAHAVIR TYAGI: I want
a clarification, I do hot want to com-
ment but then as Members of Parlia-
ment, we go with some privileges. Is
anybody authorised to ask the Mem-
bers to get out?

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : It is
point of order. I rule it out.

st MS gl ;& SEr o &
#5175 WY oF aFiA g | zafey § #7
<@r a1 f& a¢ FIE 9%G7T T |gA @
FLATE T ATE geAT & a1 § aw 3y
Fgi A1 W1 IAATAST g1 AT S F@f I
fenfrer T YR saferiexs  (GRlEac
Tgr 71 Sa% R F yearg wifqq d1 qd
w15 smfe agt grir i &3 e 9w 9%
Tgg W 2 sy 5 f91 Ata wqfendy-
T AT AT F G AFER fFa1 1 @ AW
#gal & & 98 |y gearg I agr qgl
Tt § 72 faag #18 Aqers o1 Seard Ag &
qg AT &, 3FAT AT T Wy Wifgy @i o

FEr 97 ST FB AT A WA A g
3fga garr; agifs vsmnw o & T -
qfg 1 &1 a8 a1z fear & f& diqgm 0
oY 7FAT § SEAT ITEI A FAT G, A
gzl F1E ArE agt et 1 e -
AT S AGT V. A1F-3HIGE TG FI,
gEAT FXT, Al gHEY AT o1, IaF L H
=T AT qHAT 91, AFFA IR FTA ITHT
ggra @iar 9T o @ fF gdw 7 saa
H1Eq & TS IAT VAN F7 qT 98 TV T
3 197 AT F 97T Jg1 A F1H-30197 fwaT)
A WY GATH A I TERT F AT Q7@
IT 7€ QET A1 FET g 1F S TS AT
S AR 1 R oAgEy § IaF FaT ey
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not a

| &%g #1 farat F7 SEaTA gH FT &S | TE-

faa ag geama &1 W @ara § aga &
Frgaa g A Sar 5 wegerd Ay T
Fg1 [ AT Arawy agaa, & F1E 9§ veaq
FT AT, Q19 797 FgAa A 9w FU

s

[ L

-
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M MW Wger agET Ag FF )

) ME qU : g 98 A1 S AT
g 9ZAT ) W Wd £ o oy awr § oY
F 8 TEAT AT SATAT § 47T W HT 4
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zafad 3@ &n 3 TEATF FI GTH FAT
fga afr & 1 w7 OF qur ¥ o 3@
9T F I W 97 g A Fgt ™ U
FHEJT TS, AV 4 G AN 97T ST Q47
g1 Al wT # g geAr g, e
T FTF W AW T JI0 AT F W@
g a1 A HaqT 9 T FT < § ) g8t
W gE gAr & O F R qA08 W dey
FHEY AJT 9T WY F9T Y iy A 97 g
HRE @ 901 31 AR 98 FAE Fr 7@
9, a1 gafad 9§ a =1gan fF 7z o seqra
& zam frr fezr arg 1 Argeame g7
S Agt 9T OF |rer & fad fawd o ang
§ W AATHw Tg g F g
9AF A F 35 FEAT G Ay 0w
¥ dg 497 wre F fag #ar ¥
fEg frmw oR fra Wivas A 98 g
FOAASHT ATHI § | &% T ]IX 3W H)
937 a7 aram {1 =5iga 9@ a1 D) gar-
®g qrel § a3 fodf uw Frae a7 797 §
fag=d w1 arfew £ %, 3957 7g7 A
Fod faar @z v F1f adEt @
FLH T A A7 aFsWe Ay &1 Qur
griaz grm ) gz 31 gl S aad 9097
TafT 9 33 9. 3%AET diar 8, wfe
IT AT B AR F v ggAfF 3 av &
fa3% fa7 19" vgo &t & a2 s
34 ZAT F @38 ofRarR wedl ¥ wgar
f& g1aq |l © a1t 7 g% us qraw
W DT A3 18 AfF F @ F a9
§ 73 afF A A franar <@
EITA Y AT 44 A4 &) 1 7Y <y g‘r
3TF, T2 BT & fr srar-an fi aHl g7 fw
fergemia # ST faswrard &, sasr afi-
gfe &1 9z OFt N7 g g2Ew awar W
M2 9% § g1 41 7METE), zalay ag%
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I F g¥ 71E fear AT &, g4 J1 38N
arg faead #@7 | viezafa &1 WA B f&
g &1 "fag@ ) 781 737 g, 39F garfas
#3aT FA FL A zAfax § FEgar fF
azd 3% fga 7 gTAT F ¥ W AN
W ggd a3 A &mar afgr fF
gq ayt o1 Ay d@fagm § guv Far
EoRRT AF A AT AL @E At q
a1 gz #za1 FJipw v fegeam a @
AIFTTE a8 34 A1fq &1 A0 FIF T 9@6T
TE AT 3AFT 27 74T AT AT |7
Tg AT, FioF IqF AATAT ST AU § IART
TV I T | gz NT g g ArfgT
AT 73 fagdl 9edi 977 g1 I7a1 &) =\1
g1 W & Fegmw gAm, AR fargEma
FY ST ATNH & 35 AT AT & A

TS FNAT 39 & 34T SV W, 7 BAT
JIEAT | FAAL A FT S GTIU AAAT
&, ST agi | 7.8 g a8 W F1 T FT
F Y IR AT AT FAAT FAW FT
AT ST agr WAT FT FAAT F AL I
qTYT FY ST qifgEarR R} g@Er SEn gwE
F FF TEAT A9 Fgh §T AT G G
AT § 1 THEI 7 gH W A1 AWT OH
@At Jifeg | @ A g® AdigiERE

| &Y gt F&a fE g7 Wt A arq% EEFCH

F AT 287 A F1 A/ F 1 AAT FT FAAT
WL &1 FIT (AT T AT F AT
q< ST g7 FAT IX FATH FT IR TEG7H
¢, Sa% 93 IgiF uaT agua @8t S
frar ot (% g & fag g save) fagrer
gRIY | g« By o 3w ¥ o
Tg q@ #1 (A7 1 agag 780 faar o
gt g Wi o g1 781 § 9% g9 A &
faq szrgeor g fr fergrai o sh
qT HE AR arar ¥ FA4 FAW|AWT A

L saraT fem w1 N 9T wwar | AT 76

STAG T SHTHT 5%, Hq=T e rgar
2 9 AfaFwrl F fau aear ) o W=
RJT § AT FTAT ATET | i anq &0y
sty F1 afgewe A w6, A @
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FEIT & T 919 &F 17 727 F7a7 (Sray
ATFT 3T A2 A fagrgr, ady seaar
AT ¥ T FT AHT ATTRT T30 F370Y |
Twfw d &t Srgar 39 TearT 1 GHT
9T F AT 93T wvWT &I, T YN
G 5T € A1 ¥ 93T A TEATRA FEAT ZAHY
frerg. ..

SHRI NIREN GHOSH (West Ben-
gal) : I want you to make ome point
clear. Is it your Party’s stand that all
the Janguages in the Eighth Schedule
should be made the Union languages,
and not Hindi only.

A\ M qght : F a3 719 FAT TIEMT
2w F7 faadr o Fa-wrard § . .

SHRI NIREN GHOSH : You make
Hindi an imposition on the people of
India.

N M quglk : 78, 7480 78 fgd
FHAE A 1 A A7 N wrEgF N
g T.F II0 T ATAT E, TE FE fgedr
FT HATT A& & | TZ AW FT FA-TTACH
FT 9IA g, TAiledy £ @y wog &
IART FIL AN F &I 2 1§ gfeqr @
a1 g, o fordy Q1 qav g, FAfww AW
AT STTT A WY g1 | TEfdw § =rgar
g 3T 71 WG oiw 3T, A g @ @
F1E faaiy Aaws Al 3 1 fgedy &1 srgan
& & frdy F A0 278 73 g BW
Y wrar gy w1t § A 7z aeHT , AR
fergs7@ A oF wrar fzedy &Y @) awd
& F 730§ AT AT HL A5 FIF AT
& sradft 1 FfFT AT q1 gw Fdsy
8 AT-ITqTAT HT FALC AT,  STA-WTHTSHY
¥ FIIT FT9 FTH FET £ |

T A FAAAT § 76 a8 T A&
qIFT (AT FIAT AT HI7 Aq@T Py
FETGAT |

SHRIMATI YASHODA REDDY :
This is not a party matter, You should

give everybody a chance, not party-
wise.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : First, let me
finish party representatives and then
only others,
(Interruptions)

SHRI S. D. MISRA: Mrs. Yashoda
Reddy has no party.

SHRI BHUPESH GUPTA: Mrs.
Yashoda Reddy was in the Organisa-

tion Congress. Now, she has been
orphaned politically and so you must
call her.

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : You need not
recommend her.

SHRI A. P. CHATTERJEE : Mr.
Vice-Chairman, Sir, the motion moved
by Mr. Kulkarni is based upon the
question of the conduct of Mr, Raj-
narain and it has been said that the
conduct of Mr, Rajnarain was deroga-
tory to the dignity of Parliament or
the President or both. Now, Sir, 1
could have understood all this very well
and I could have perhaps also appre-
ciated the stand taken by the Members
of the ruling party if the question of
the dignity of Legislatures or for that
matter of Parliament were properly
dealt with by the ruling Congress every-
where in the same fashion and in the
same manner. 1 have to say with a
great deal of regret that whereas
people on the other side are crying
hoarse about the dignity of Legisla-
tures, we are having a situation in
West Bengal where we find that the
dignity of Legislatures has been
thrown to the winds. Sir, as you
know, under the Constitution
the Council of Ministers is respon-
sible to the Legislature, but then, Sir,
we are finding in West Bengal an
unprecedented thing, I do not know
whether there is any precedent for it
anywhere in the world where bourgeois
democracy prevails. I am not talking
of socialist democracy, That is too
strong for them and I will not talk
about it. As far as bourgeois demo-
cracy is concerned, a very unprece-
dented thing is happening in West
Bengal, We are finding that a Council
of Ministers has been set up, but as
far as the Assembly is concerned,
the elected representatives of the
Assembly have been kept out of the
Assembly. Tt is said that the Assembly
will meet in June. Under article 163
as well as article 164 of the Constitu-
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tion it is true that the Governor nomi-
nates the Chief Vinister and appoints
the other memt.rs. of the Cabinet on
the recommendation of the Chief
Minister. But hen it is also in the
Constitution thar the Council of Minis-
ters shall be re pcnsible collectively to
the Legislature, Where is the Legisla-
ture? The Leg ilature of West Bengal
does not know «ven who are the Coun-
cil of Ministers how they had been
elected or selec e¢, 1 am saying this
that in West Bengal the dignity of the
elected member: of the West Bengal
Legistature is bving flouted, 1s being
violated, is bein. brought into disrepute,

is being Tbrcugat into disrespect.
Therefore . . .
THE VICE CHAIRMAN (SHRI

AKBAR ALI FHAN): This is irrele-
vant to the pres:n discussion,

(I1terruption)

SHRI NIRE! (3HOSH: Is it incon-
venient to the ruing party?

SHRI A. P. CHATTERJEE: I am
saying it does Ot behove the members
of the ruling - arly to speak in the
name of the d gnity of the Legislature
or Parliament. The dignity of the
Legislature  has no geographlcgl
frontter. We -hell not give dignity in
West Bengal :1d we shall cry hoarse
about dignity i1 Delhi. You only pay
lip simpathy to the dignity of the Legis-
lature. You miust give dignity in West
Bengal as well as here.

Therefore, what I am saying is this
that this motica 1s a hollow motion, 1S
a hypocritical mation, it is a mofion
not based on .nv concern for the dig-
nity of the L. gislature, it is a motion
raised by a M mber of the ruling party
because the iulng party wants to
punish a Mem»e " of the Opposition by
hook or crool. because by some ques-
tionable meth«ds or by some_mqthods
may be disho esi or may be indirectly
dishonest they hzve come in 2 landslide
victory to Pirliament and therefore
they think tha: they must . ..

SHRI NIRI'N GHOSH: With a
minority vote.

SHRI A. I'. “HATTERJEE: Forty
per cent vote Therefore, they think
they must teah a lesson to the Mem-
bers of the cppwsition. That 1S the
mentality beh 1d this motion. There-
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fore, I am saying this that as far as
the dignity of the Legislature is con-
cerned, let that slogan be not raised
by Members of the ruling party. That
is my first point.

My second point is this. Why this
discrimination? It is true that Mr.
Rajnarain raised a question on the
floor of the House when the joint
session was going on. But we were
also present in the House. Mr, Om

Mehta was also present on that occa-
sion, was he not? I know I have
heard certain Members of the Congress
Party including Mr. Sashi Bhushan who
even out-Heroded Herod, out-Indiraed
Indira in protestations of socialism.
These Members including Mr  Sashi
Bhushan uttered unspeakable words—I *
cannot utter those words—against Mr.
Rajnarain within the hearing of every-
body.

(Interruption)

SHRI MAHITOSH PURAKAYAS-
THA (Assam) : Sir, on a point of
order. Mr, Sashi Bhushan is a Member
of the Lok Sabha. Is it proper for the
hon. Member to mention the name of
Shri Sashi Bhushan and attribute things
to him which he has not said?

SHRI A. P. CHATTERIJEE : It was
a joint session.

SHRI MAHITOSH PURAKAYAS-
THA : He cannot bring in the name of
Shri Sashi Bhushan.

SHRI NIREN GHOSH : Why not?
It was a joint session. Why should
he not say it? I will do it again
against a Member of the Lok Sabha.
I warn you that I will do it again
and again.

SHRI A. P. CHATTERJEE: What
I am saying is this. I have got some
culture. I have got some decency. I
have not descended to the culture of
Mrs. Indira Gandhi’s supporters. So,
Sir, it is not possible for me to repeat
those words which Shri Sashi Bhushan
and others spoke on the floor of the
House. (Interruption). The Members
of the Congress used those words on
the floor of the House when the joint
session was going on. I cannot repeat
those words because I have got some
culture. But if the Chair wants it, I
can go to the Chamber and repeat
those words which certain Members of
the Congress said against Shri Rajnarain
| T am saying this...
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SHRI MAHAVIR TYAGI: Were
they obscene?
SHRI A. P. CHATTERIEE : Mr.
Om Mehta is not thinking of those

Members of the Congress.

Thirdly, 1 have seen with my own
eyes and others have also seen with
their own eyes that certain Members

of the Congress...

SHRI MAHITOSH PURAKAYAS-
THA. : Hearing with your own eyes?

SHRI A. P, CHATTERIEE: You
have not been given a Cabinet post,
not even a Deputy Ministership. Now,
certain Members of the Congress made
a physical rush at Mr, Rajnarain when
the President was inside the House in
order to assault him. Why is not a
privilege motion or such a Resolution
have being brought against those Mem-
bers? I am saying this that this is
a vindictive motion brought by certain
Members of the Congress—by a parti-
cular Member of the ruling party—in
order to punish a Member of the Op-
position. That is the only reason, It
is a mala fide motion.

I shall take up the other points also.
Under article 105 it is said that the
privilege—of the House of Commons is
our privilege, Is there not any prece-
dent in the House of Commons that the
King was interrupted there? Have the
Members of the House forgotten his-
tory. Sir, go back to 1641, Charles I
called the Parliament and Parliament
refused to listen to him, refused to
give the mandate that he sought. And
at that time Charles I dissolved the
Parliament and there was the civil war,
and Charles I was beheaded.

THE VICE-CHAIRMAN-
AKBAR ALI KHAN) : 1t is
history.

SHRI A. P, CHATTERIEE : There-
fore, it cannot be said that there is no
precedent in-the House of Commons.
Article 105 of the Constitution says
that the privilege of our House will be
the privilege of the House of Commons.
Has May’s Parliamentary Practice or
any other book on parliamentary prac-
tice said that what happened at the
time of Charles I was unparliamentary?
Parliamentary democracy in England
began from that time when the Mem-
bers of the House of Commons refused
1o listen to Charles I, and they organised
an army and beheaded King Charles L.

(SHRI
ancient
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From that time parliamentary demo-
cracy of England began, Therefore, it
cannot be said that the privilege of the
House of Commons is devoid of this
precedent that the King was not listened

to.

Next, as far as this question of the
interruption of the President’s Address
is concerned, I do not know why the
Members of the ruling party are so
much worked up over this. It has

happened in West Bengal, Sir. We
have done this when Miss Padmaja
Naidu was the Governor. Miss

Padmaja Naidu was reading her speech
there and at that time—the revisionist
party was unfortunately with us at that
time—we also prevented her, the
Governor of West Bengal, from reading
her speech.

SHRI SASANKASEKHAR SAN-
YAL :I was there,

SHRI A, P. CHATTERJEE: Mr.
Sanyal was there when Miss Padmaja
Naidu was prevented from making her
speech there, There was no such
foolish, vindictive and sychophantic
Resolution which would pander to the
wishes of the Prime Minister, No such
Resolution was brought there that the
Members of the Legislature of West
Bengal had committed any affront to
the dignity of the Governor there.
That never happened there, Secondly,
in 1969 also we were in the United
Front——at that time, of course, we had
divested ourselves of the baser ele-
ments; ‘baser elements’ means the ele-
ments belonging to that Bench. But
willy-nilly we were in the United
Front in 1969—when that notorious
Governor—I mean Dr. Dharma Vira—
read a speech which was not dictated
by the Chief Minister at that time. The
Chief Minister then had made a speech
for him but he refused to read that
speech; he interpolated two passages of
his into that speech. When
Mr. Dharma Vira came into
the House, the Members of
the Assembly, including Members of
the Opposition party there, refused to
stand up also in honour of the Gov-
ernor. Secondly, they did not allow
Mr, Dharma Vira to read those two
passages which he had interpolated
therein . ..

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Not a healthy
precedent, ‘

5 p.M.
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SHRI A. P. F ATTERIEE:
without the C ie/ Minister’s per-
mission. That, +ir. never raised a
question of affron to the dignity of
the House. (Time bell rings.) Why

are you not allcwing me to continue?
There are so miny. persons... (In-
terruption) 1 belong to a party which
is not a sychopbantic party of Mrs.
Indira Gandhi. WN¢ are the only party
which stopped tie victory march of
Mrs. Indira Gandki in West Bengal.
So I must be allowed to speak.

SHRI S. D, MISRA : He should be
allowed to speak

SHRI A. P, "FATTERIEE : Why

are you not allowing me? I am not
taking more tim .

SHRI PITAVMBER DAS: Time
apart such fine speeches are rarely

heard in the Hous:. Please allow him.

SHRI A. P. CHHATTERJEE: Sir,
may I say that part from this, dignity
is not a form:i :natter. Dignity 1s a
matter of substaice, It is not a matter
of form. Wher. i. the dignity of the
President nowad:iys or, for that matter,
of the Indian ‘Sovernment?  Today
when the question of giving material
help to Bangla D:sh is wurgent and
every day that uecstion is being raised,
Sir, what do w ind? Mrs. Indira
Gandhi and he. government are look-

ing to the President of the United
States to know v hat he says.

SOME HON. N EMBERS Shame,
shame.

SHRI NIREM (GHOSH : Shame to

Indira Gandhi ijovernment for betray-
ing the people ' Bangla Desh. Shame,
shame.

I dub this G vernment as traitors.

SHRI A, P. CHATTERIJEE: She is
looking now to what Mr. Kosygin will
say. She is loc ng to what the British
Government wi | say. She has no policy
of her own. Sle has no strength of her
own. She has no backbone. She has
no spine. She must look to others for
help or for guilauce. This is the Gov-
ernment of India. If this is the Gov-
ernment of In.lia, no doubt, Sir, that
this is the lack of dignity from which
this Governmerit of India suffers. That
must have a ruflection in the Parlia-
ment or in the joint session. And there
is no doubt th.t if the Government of
India lacks this dignity, this lack of
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- dignity must be expressed in some form

or the other. Mr. Rajnarain’s words
only showed what little dignity the Gov-

ernment of India has in the eyes of
the people of India.

There is another thing. I do not
know whyv we are aping the British

Government and the House of Com-
mons. In the House of Commons what
happens ? The Members who assemble
in the House, go to the door of the
House of Lords to know for what pur-
pose the King or the Queen had called
them. Here, what is happening? The
President at the end of the year, when
the session begins, gives a kind of
speech. In that speech he gives an
outline of what he 1s doing, or what he
is not going to do. Generally, in this
speech on what he is noi going to do,
if, for example, there is communal car-
nage or if some working class people
are shot down as was done in Bengal
when the police had shot down some
youngmen at point-blank range in the
streets of Calcutta, and if the President’s
Speech does not refer to all these
things, will we sit silent and bow to the
normal decorum of  Parliamentary,
bourgeois democracy and listen to the
President with rapt attention? We
have every right to interrupt the Presi-
dent. We have every right to tell him,
“Your Government is a blackguard
Government. Your Government is not
looking to thé problems of the coun-
try.” We have every right to say,
“Your Government is incapable of solv-
ing any little problem of the country.”
Therefore, Sir, it is a fundamental right
of the Members present there to inter-
rupt the President if the President’s
speech does not lay its fingers upon the
problems of the nation.

Finally, Sir, I do not take my stand
upon the question whether the House
has the right to expel or the right to
suspend. These are formal questions.
Being a Marxist, I am not concerned
with formal questions. I am not con-
cerned with questions of form. I am
concerned with questions of substance.
But, after all, when the representatives
of the people go to listen to the address
of the President and when the Presi-
dent’s Address is a summary of the
activities or non-activities of the Gov-
ernment, when it is a summary of what
the Government is not going to do,
when it indicates the absence of any
good measures that can be expected
from the Government, then, Sir, as re~
presentatives of the people .
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SHRI SUKHDEV PRASAD (Uttar
Pradesh) : Sir, on a point of order.

(Interruptions)
DR. K. MATHEW KURIAN : This
is a poing of disorder.
(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Order, please.
What is your point of order?

sl |EF NI @ ATEE A0E HIET
AT, A& AT IT AT GATU [
<ar wat § e gaF faefagfaa & fag
7@y AT § AT 7 AL TS ALY tg:r
& ag Faw aret swer ¥ fag g1 Wt &
Yz o sy vt zg fagg aeadi )

(Interruptions)

DR. K. MATHEW KURIAN : This
is no point of order.

i,

sft gwAE wawg : @97 HE A1 A

qray g S IqF AT T F

T 0 AT @ 8 | (Interruptions)

g § SrAar "rgar g arfaT S
FT 37 G 41T & | 9 qOAT AT § &
FqT gw @wl & fag Ga” 7 a9 |
W19 F7 HE FE FICAT A § AR FFAC
# 7z rgar g f ag ot 91l ST &
g1 & ag a7 (Ha7 q17 T gA AW AT
gz fear g |

SHRI A. P. CHATTERIEE : Mr.
Vice-Chairman, we know the double
standards of the Congress. Whereas in
Orissa Harekrishna Mahatab was called
by the Governor because he was the
leader of the single largest party, in
West Bengal, Jyoti Basu was not called
by the Governor. This is the way in
which the Congress is indulging in dou-
ble standards. What I am saying is,
interruption is a parliamentary proce-
dure by which the Opposition expresses
its disapproval. Interruption is a well
recognised procedure by which the
Opposition Members in Parliament ex-
press their disapproval of Government
measures. If the President’s speech
contains something to which the Mem-
bers of the Opposition take exception,
they can interrupt. After all, the Presi-
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dent is not King. It cannot be said
that the President cannot do any wrong
just as it is said the King cannot do any
wrong. It may be said in the case of
the King’s speech, but that analogy can-
not be brought here. As far as the Presi-
dent is concerned, it cannot be said
here. So when the speech of the Presi-
dent is full of wrong things, full of
wrong statements, full of mis-statements,
full of distorted statements, then Mem-
bers of Parliament belonging to the
Opposition have the right to exercise
their privilege of interruption, and that
privilege of interruption has been exer-
cised by Mr. Rajnarain. Of course,
how he exercised that privilege is a
different question. But we are on the
fundamentals here. Speaking of funda-
mentals here on this resolution of the
ruling party, the ruling party which is
killing democracy in West Bengal where

it has set wup its stooge, Mr. Ajoy
Mukherjee .
(Interruptions)

SHRI NIREN GHOSH Shrimati
Indira Gandhi will never ask you to
put your socialism into practice.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) Mr. Niren

Ghosh, you cannot stand up when Mr.
Chatterjee is speaking.

(Several interruptions)

Order, order please. Mr. Chatterjeé,
please conclude your speech.

SHRI A. P, CHATTERJEE I am
finishing. What I am asking is this :
Have you ever experienced or have you
witnessed any country in which a party
which had los¢ 132 deposits and could
send only five Members to the Legisla«
tive Assembly, from that party the rul-
ing party chooses the Chief Minister ?
Have you ever witnessed a country like
that ?  They ought to be ashamed of
it . ..

(Interruptions by Shri Sheel Bhadra
Yajee, Shri Niren Ghosh and several
other hon. Members)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Yajee,
Mr. Niren Ghosh, you all please sit
down. Do not interrupt. Please sit
down. I think we cannot conduct the
proceedings in this fashion. (Continued
interruptions by Shri Niren Ghosh) Mr.
Niren Ghosh, I am warning you, you
should not stand up and interrupt when



>

193 Redisaproval of
conduct o certain MPs

a Member of your vwn party is speak-
ing. Please sit down. Mr. Chatterjee,
please wind up.

SHRI A. P. CHATTERIEE : Yes, 1
am winding up .

(Inte ruptions)

SHRI GODEY MURAHARI : Even
at this stage I propose that they with-
draw the resoluti n because we have
had a very good :x imple of a dignified
behaviour.

SHRI A. P. CHATTERJEE : I am,
therefore, saying .hit as far as the dig-
nity of the Leg sliture is concerned,
it is a hollow phrise. It has been creat-
ed, manufactured, here by the Con-
gress Party in orde- to punish a Mem-
ber of the Oppo ition. I, on behalf of
my group, severely, seriously and sternly
oppose this motion which is 2 vindic-
tive Motion, which 1is a vindictive
resolution and which wants to bring
grist to the mill of these people. 1
know some peisons have waxed elo-
quent over this. [ do not know for
what pu:pose. hey are all pondering
to the wishes f one single person.
Everybody is trviny to curry favour of
that particular p.rson. You know whom
I mean——the Pr me Minister. In order
tc do that they are perhaps exhilarat-
ing in their ove zeilousness . . .

SHRI AWAL'H i:SHWAR PRASAD
SINHA : 1 am o1 a point of order,
Sir. ..

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : He is finish-
ing. Let him finish.

- SHRI AWAI'HESHWAR PRASAD
SINHA : No, 1.iy point of order has to
do with his spe:ch. It has to do with
the remarks of my friend, Mr. Chat-
terjce. He relerred to two points.
He said that the hon. Member has a
right to interriipt the President. But
the President had not started his speech.
Before that .here was interruption.
That is my fir.t .ubmission. Secondly,
the Prime Minster has nothing to  do

with this Mot-on. She is not even a
Member of thi. Jouse. It is pot fair
to ...

(Irterruptions)

DR. K. MATHEW KURIAN : What
is the point of nrder . . .

(1:terruptions)
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SHRI AWADHESHWAR PRASAD
SINHA : He is very young . . .

’ (Interruptions)

Let him play
man . . .

the role of a gentle-

(Interruptions)

|

‘ SHRI GODEY MURAHARI : Why

| is the Congress Party so intolerant of
cridicism? . . .

’ (Interruptions)

!

|

f

SHRI A. P, CHATTERIJEE : I know
Members there are supporting this
Motion on the ground of dignity of the
House. But can there be a dignity of
the House divorced from the dignity of
the Members ? Shri Rajnarain inter-
rupted the President. But the President,
in my submission, . . .(Interruptions).
The President had no jurisdiction to
shout at him... (Interruptions) ***

Therefore, 1 am submitting that this

Motion is a vindictive Motion . . .
(Interruptions)

THE VICE-CHAIRMAN (SHRI

AKBAR ALl KHAN) : All the

remarks about the President be ex-
punged . . .

(Interruptions)
[Mr. Depury CHAIRMAN IN THR

CHAIR]

DR. K. MATHEW KURIAN : Why
should they be expunged ?

SHRT A. P. CHATTERJEE: The
President had no right to shout at Shri
Rajnarain and ask him to get out. . .

[ (Interruptions)
SHRI NIREN GHOSH: On a point
of order. On what basis the Vice-

Chairman, who has now taken his seat
there, ordered expunction of certain
words? The House has a right to know
and 1 also want to know that. If the
Congress Party brings a Presiden.  o{
the so-called democracy with imperis!
{ splendour, the entire Indian people are
U insulted ... (Interriptions). We are not
’ going to submit to the order of expunc-
| tion, unless the basis is explaincd. Un-
less it is explained to the House, the
House proceedings cannot go on and
i we will see to it that it does not go on.

|

’ »#+Expunged as -ordered by the
Chair.
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SHRI GODEY MURAHARI: My
point of order is very specxﬁc The
Vice-Chairman was sitting in the Chair.
When he had vacated his Chair and on
his wiv back so his seat, he gave u rul-
ing saying that whatever remarks Shri
Chatterjee has made about the President
should be expunged. T think, ths Mem-
ber should be condemned for this kind
of behaviour because he was no more
the Vice-Chairman and he had no right
to expunge the remarks. Whatever Shri
Akbar Ali Khan said after he has
vacated the Chair has no relevance to
the proceedings of the House... (Inter-
ruptions). 1 am still to ﬁmsh

SHRI S. D. MISRA : His name should
be removed from 'the panel of Vice-
Chairmern.

SHRI GODEY MURAHARI : Shri
A. P. Chatterjee has said that the
President had violated the dignity of
the Members of the House by ordering

one Member to get out.  There is
nothing wrong in this. If the position
is accepted ... (Interruptions). Why

don’t you listen?

Sir, I would like to know who was
presiding over that meeting. If the
President was not presiding, he had
absolutely no right to ask any one to
get out. He should have asked either
the Speaker of the Lok Sabha or the
Chairman of the Rajya Sabha to take
care of the Members. But he himself
did not have the right to ask anybody
to go out. He has onlv the right to
summon and address. According to
the Constitution, he has been given the
right under this Section to summon
the two Houses and address the

two
Houses.
(Interruptions)
MR. DEPUTY CHAIRMAN: Please
sit down.
SHRI GODEY MURAHARI: He

has no right to ask any Member to go

out. T would like to know under what
rule Mr. Akbar - Ali Khan said .
(Interruptions)

MR. DEPUTY CHAIRMAN : 1
understand your point. Please sit down.

SHRI GODEY MURAHARI : I
would like to know under what rule
Mr. A. P. Chatterjee’s remarks were
asked to be expunged from the pro-
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ceedings. Mr, Akbar Ali Khan has no
right once he has vacated the Chair. .
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(Interruptions)

SHRI A. P. CHATTERJEE: Sir, 1
am on a point of order. According to
Article 79, the President is a part of
Parliament, Now, Sir, the President has
no such status as the King of England
and all that. Therefore, if any part of
Parliament, any Member of Parliament
violates the dignity of the House, then
we have every right to say that a Mem-
ber has violated the dignity of the House.
The President, by asking Shri Rajnarain
to get out, has violated the dignity of
this House also and why should not a
inotion bz brought against him in the
House? That is the question.

MR. DEPUTY CHAIRMAN: Ac-
cording to the Constitution, we cannot
discuss the conduct of the President in
this House unless, as pointed out by
Sari Bhupesh Gupta on a number of
occasions, there is a substantive motion
on that. (Interruptions). Therefore,
Mr. Akbar Ali Khan, when he was pre-
siding over the dehberat\ons of this
House thought it fit to expunge certain
observations and those observations will
be expunged.

SHRI GODEY MURAHARI: Sir, 1
am on a point of order.

THE LEADER OF THE OPPOSI-
(SHRI M. S. GURUPADA-
SWAMY): Sir, I am on a point of
order.

SHRI GODEY MURAHARL:
are not discussing the conduct. . . (Inter-
ruptions) . . . we are not discussing the
conduct of the President. But what we
were discussing was the happenings in
a combined session of the Houses.

We

SHRT MAHAVIR TYAGI: The con-
duct of the President cannot be discus-
sed in Parliament and I can understand
that. But the factual position is that. .,
(Interruptions) . the President ask-
ed a Member to get out and those words
should also be expunged... (Inferru-
ptions). 1 want to know this.

MR. DEPUTY CHAIRMAN: Order,
please.

SHRI MAHAVIR TYAGI: Is that

! also to be expunged?
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SHRI M. S, G JEUPADASWAMY :
Sir, T would like > sk whether we are
building up a new theory of divine right
for the President. We are not discuss-
ing the conduct ¢f the President. But
what is being dome is about what hap-
pened during the joint session of both
the Houses. The speeches have been
recorded and the MNembers have been
quoting those inc deats. 1 think unless
and until you take all the incidents toge-
ther, vou cannot fcrm a judgment on
anything. The whole thing has to be
taken, the reactio: »nd the protest and
the action, evervth.ng has got to be
taken and the behaviour of other Mem-
bers. You cannct single out a person
ard stigmatise h:m. Therefore, my
appeal to the Ch: r is that while we are
not. (Interruptiony) ..My submission to
the Chair is that while we are not dis-
cussing the behaviour of the President,
at the same time ‘ve are not building up
a new theory of ¢ wine right for the Pre-
sident and there '; no divine right theo-
ry at all and yau are saying that by
referring to the l'resident we are going

to violate the CHn.titution. Tt is not
the case and w: are not abusing the
President or criticising the President.

We are referring to the matter. There-
fore, Sir, let us draw a line, let us now
draw a line between the behaviour of
the President and what took place in the
joint session.

MR. DEPUTY CHAIRMAN: Mr.
Advani.
SHRI LAL K ADVANI (Delhi)

Sir, the issue b fore us. .. (Interrup-
tions). 1 would nly confine myself to
the Vice-Chairman’s decision to expunge
certain remarks . f Mr. Chatterjee. The
rule pertaining tc e punction of remarks
is Rule 261, which says:

“If the Chai-man is of opinion that
a word or ward: has or have been
used in debate which is or are defa-
matorv or indrncent or unparliamen-
tary ...”

I think that ne th:r of these words...

(Intcrruptions).
MR. DEPUTY CHAIRMAN: Order,
order, please.

SHRI LAL K. ADVANI : It cannot
be undignified. What Mr, Chatterjee
said is not covere | .ty any of these words.
Is it at all intended that we cannot even
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refer to the President? I can point out
Rule 238, which says,
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“A member while
not —

W .

(vi) use the President’s name for the
purpose of influencing the debate;

speaking shall

Mr, Chatterjee has not used the name
of the President for the purpose of in-
fluencing the debate.

Sir, in this House there are proce-
dures where the President’s actions have
been referred to, even In critical terms.
Take, for instance, the case of U.P.-But
I do not recall any Chairman or a De-
puty Chairman or a Vice-Chairman
having expunged those remarks on the
grounds of the President being criticiz-
ed. The expunction of what Mr. Chat-

terjee has said just now is something
which is not warranted under any
canons of law ... (Interruptions). Sir, 1

seek your intervention. I think this is
a question in which a right precedent
need to be set. TIf at all it is necessary,
you should re-consider the whole matter,
ask the Vice-Chairman to come to your
Chamber, seek his views, and give us

your considered opinion on  this
point . ..
(Interruptions)
MR. DEPUTY CHAIRMAN : Let

me dispose of this point of order first.

The President of this country occupies
a very high position. ..

(Interruptions)

Don't disturb now. TIf the embodi-

ment of the Constitution. .,

(Interruptions)

SOME HON. MEMBERS: No, no.
He is not the embodiment. .

(Interruptions)

MR. DEPUTY CHAIRMAN: Please
listen. . .

SHRI GODEY MURAHARI:
person is the embodiment. ..

No

(Interruptions)

MR. DEPUTY CHAIRMAN
Please listen. Order, order, And, therq-
fore, while we are speaking in , this



199 Re disapproval of

conducl of certain MPs

[Mr. Deputy Chairman]

House, it will not be desirable to refer
to the President in a derogatory
manner . . ,

(Interruptions)

It is all right. I am not questioning.
I am only making a statement. No
Member should refer to the Honourable
President in a derogatory manner while
he is speaking in this House. The Vice-
Chairman thought it fit to order that
these words be expunged.. The ruling
has been given by the Vice-Chairman,
and jt will have to be followed...

(Interruptions)

SHRI NIREN GHOSH: I say that
the President ,has behaved in an unbe-
comjng manner. I repeat that the Pre-
sident has behaved in an unbecoming
manner in the joint session of the Houtes

(Interruptions)

SHRI ARJUN ARORA: Sir, on a
point of order.. .

SHRI PITAMBER DAS: I have to
seek a clarification. . .

MR. DEPUTY CHAIRMAN: Point
of order first.

SHRI DWIJENDRALAL SEN
GUPTA: My point of order is this. In
view of your ruling or the ruling of the
Vice-Chairman that no reference to the
President can be made, my point of
order is this. This motion is out of
order because any reference to the whole
incident or the situation has not been
made anywhere on the subject. Ny
point is this: In that event we have al-
ways to say what the incident was, what
the happening was. The details must be
understood before you come to a deci-
sion. We canot say “X” was in the
Chair and he said this and that. They
are not in-laws. The President is not
the in-law, . . (Interruptions). .. We
have got to take a realistic position.
Either you reverse your decisien or say
that this motion is out of erder and
cannot be discussed.

SHRIMATI YASHODA REDDY:
You did not prevent a reference to the
President. All that you said is “reference
to the’Presidem in a derogatory man-
ner...”

(nterruptions)

MR. DEPUTY CHAIRMAN: Order,
order please.
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SHRI N. G. GORAY : Sir, I want to
make a submission. I have always had
the highest regard for my friend, Shri
Akbar Ali Khan, and I was really sur-
prised when he said thay certain re-
marks of Mr. Chatterjee would be ex-
punged. I have been listening to this
debate very carefully though it has been
a very painful experience. Do you
meap to say that whenever any Mem-
ber refers to the President .

MR. DEPUTY CHAIRMAN: Mr.
Goray, let us not discuss the ruling
please.

SHRI N. G. GORAY: If it is a

wrong ruling I think it would be.

MR. DEPUTY CHAIRMAN: Even
then it should not be discussed. '

SHRI N. G. GORAY:... proper
for you to say that it was not correct
because otherwise what you say will
impinge very greatly on the rights of
the Members here to express themselves.
When 1 say that the President in doing
a certain thing was not correct, do you
mean to say that it is derogatory to the
dignity of the President? I am saying
that in this debate tempers have gone
very high and it has become very diffi-
cult to judge in a calm, cool manner and
1 am very sorry that the Vice-Chairman
himself, when he said that certain re-
marks would be expunged, did not real-
ly keep that neutrality and that calmness
of mind which is always associated with
him. Therefore, I say, do not make it
a ruling that no reference can be made
to the President.

MR. DEPUTY CHAIRMAN: Not in
derogatory terms,

SHRI N. G. GORAY : Not in dero-
gatory terms. I can understand what
you say. You just cannot give a had
name to a dog and hang it; it is not
possible.

(Interruptions)

SHRI OM MEHTA: Please conclude
it; there are so many persons.

SHRI PITAMBER DAS: I have a
clarification to seek.
(Interruptions)

MR. DEPUTY CHAIRMAN : Order
please.

SHRI G. A. APPAN (Tamil Nadu):
Sit the whole night and listen to it.

MR. DEPUTY CHAIRMAN: Order,
order please.
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SHRI PITAMBER DAS: Sir, I have
a clarification t« seek ... (Interrup-
tions) . .. I want only a clarification.
When, Sir, you said that the remarks
would be expunied, I think you were
repeating what "fr Akbar Ali Khan
had said. You «¢id not say anything oo
your own accor«. Is that correct?

MR. DEPUTY CHAIRMAN: What-
ever ruling has “een given by any per-
son occupying tiis Chair, I have to up-
hold it.

(Inter-uptions)

SHRI PITAMBER DAS: I
something diff . reat from you.
tInterruptions). . 1 want only an in-
formation fromr you. When you said
that the remarls would be expunged.
were you repea ing only that which he
had said or we-e you referring to cer-

want

tain other remurk.?

MR. DEPUTY CHAIRMAN:
same words, which have been expunged
by the Vice-Cl ai'man, if they are re-
peated. If the s:me words are again
repeated, they nay perhaps have to be
expunged.,

SHRI NIREN GHOSH: On what
grounds? You h:ve to explain now.

o qaEEy e el ¢ A, 96
e w1 gAT A |

s ga@wml T qE §u A g, T UFE-
o+ g1 WAL, § W

SHRI NIRE~N GHOSH: No, no, no.
You are givin. another twist,

MR. DEPUTY CHAIRMAN: Mr.
Om Mehta.

SHRI ARJt N ARORA: On a point
of order.

) TAAARC Qe ¢ HAT, WO T %
FTET H(F T 4

s} ITAAMIT ;9 A7 I FgaT B
w2 a7 AfsT )

s\ AFT A AT : WG, § T8 AR
ATE (ST &% T4 g&l Al AR HEA
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SHRI ARJUN ARORA: When we
were discussing the points of orders
raised in connection with the Vice-
Chairman’s ruling, my friend—friend in
the real sense—Mr. Ghosh, uttered al-

submit that
they should also be expunged.

MR. DEPUTY CHAIRMAN: Mr.
Mehta,

SHRI NIREN GHOSH: Mr. Arora,
let him do it and you will see what
follows. Do not think that with 40%

| votes things can go on like that.
} SHRI OM MEHTA: sfrqq, # ag
|

FEATATLAT & o g A7 o2 g7 ™ 2
aft zq 3w W &1 & fTEww 7 R,

a

g, @ W fawaq &, & e aqrga

Up to what time we are going to dis-
cuscuss that Motion as there are other
items on the agenda. (Interruptions) Let
the House decide.

MR, DEPUTY CHAIRMAN : Order,
please.

SHRI OM MEHTA: Let the House
decide.

.MR. DEPUTY CHAIRMAN: 337,
qrs7 | Paee ofm Jgar § A gy FEr

Dr. Kurian, Order please. Whatever Mr.
Mehta has said now is rather important,
Please give a patient hearing. I "am
entirely in the hands of the House If
it wants to finish this particular item
on the agenda to-day, I have no objec-
tion. In that case it will have to sit
beyond six. Let the House decide.

SOME HON. MEMBERS: No.

MR. DEPUTY CHAIRMAN : Let the
House decide whether it wants to sit
beyond six.

SHRI NIREN GHOSH: No, Then
we will call for a division.

SHRI PITAMBER DAS: I have a
submission to make. In the order of
Business, if the other things were consi-
| dered more important, then this item
| which we are discussing should have

|
\
i
!
1
\ (Interruptions)
]
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been put in the end but the Minister
of State for Parliamentary Affairs
thought that probably this motion was
more important than the other business
and therefore he put it first. So we

- . N 20, |
finish with this item first and if time - .
remains we will take up the others. Hft Qo <o faw EQFWTE%[ '

MR. DEPUTY CHAIRMAN: So far o) TIRACAW ¢ TG g7 TH(E2 HTET
an e atter that. - We have.to-cond | 7 ¥ 71 ot 3 Fe ¥ a1a, 7 4
der abaut s, motion bfore e B | 5 3 gty mar < war o7 e 7 7
If it is not possible to complete the dis- | STYHT gaufady «r fafgee g, sy

Guion elors s, ten T woud et | iy s
e Fouse can so.decider Tt it wants 16 | %, & o wrwn TEAT € ¢

complete it to-day after after sitting be- | =% vy F2q¥ ¥ g, g9 3w qua AAlAw
yond six, the House can so decide. 1 | ~ -’ °
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am in the hands of the House. FATT AT G § ¢ A1 @ § fF 7di?
_SHRI ARJUN ARORA: We should | FHIST & TR Figar F1gat §, 14
sit after six and finish. l HFFT AT q1ga T Sy syIedT &Y S9
sit,SHR[ NIREN GHOSH: We will not | ST F AT gt T E, Wil s

MR. DEPUTY CHAIRMAN: Yes, | 910 q5 @ #41 a1+ & faw, & ardy
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SHRI A. P. CHATTERIJEE: Sir, [
move a formal motion that the debatc
on this motion e adjourned.

SHRI BHUP/ISH GUPTA: Sir, 1
have been trying to catch your eye, Shall
I be called or rot?

MR. DEPUTY CHAIRMAN: Sure-
ly, you are getiing your chance. Now
Mr. Gurupadas vamy.

SHR1 M. S. s;URUPADASWAMY :
Mr. Deputy Ch ir nan, Sir, this is the
first time in the history of Rajya Sabha
that we are deb.tiig an issue which in-
volves colleaguts of this House. The
motion before s was brought not im-
mediately after the event but rather
later. Sir, the incident took place on
the 23rd Marcr and the notice of this
motion I think reached the office of
the Rajya Sabh. some time on tne 27th,
Why was that Jdone? If the Members
who have tablc1l :his motion had been
so much exercis:d over the event it was
natural to exnee them to send the nolwce
immediately aft r the event. It was not
done, Tt came luter. Thirdly, this in-
cident does not refer only to Mr. Raj-
narain or only to those Members who
have been nam'd or who have Dbeen
mentioned in ' ol Sabha. As may
friends have al eady mentioned, some
other Méembers have also been involv-
ed in this incidi 2t. They have not been
mentioned at al in this motion. What
the President at that time said, the words
of the Presidert it that time are also
relevant, They have not been included
in the motion.

SHRI AWADHESHWAR PRASAD
SINHA : We a e discussing the time.
We are discus-ingy whether we should
finish this mat'er today or adjourn it
for the next st ssion.

SHRI M. S. GURUPADASWAMY .
No, I am not >n that point.

(Interruptions)

SHRI A. P. CHATTERJEE : It can-
not be finishec today.
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SHRI M. S. GURUPADASWAMY :
If you want to take this business to
the next Session, 1 have no objection,
but I am speaking on this motion.

MR. DEPUTY CHAIRMAN: Plecase
be brief.

SHRI M. S. GURUPADASWAMY :
It cannot be brief. It is very difficult
to be brief. What is the motive behind
this motion? What is the psychology
of the Members who have tabled this
motion? All these three reasons I have
given, namely, the timing of the motion,
ie., the late timing, the non-inciusicn
of certain Members in the motion and
the exclusion of the words uttered bv
the President on that occasion, show that
the Members who have moved this
motion suffer from what I call persecu-
tion complex, ’

SHRI AWADHESHWAR PRASAD
SINHA : What complex?

SHRI M. S. GURUPADASWAMY :
Persecution complex. Sir, 1 would have
appreciated . . .

SHRI AWADHESHWAR PRASAD
SINHA: I am an old friend of vours.
I would like to enquire from you whe-
ther you enjoyed that sight.

(Interruptions)

SHRI M. S. GURUPADASWAMY :
Why do you not have patience?

SHRI S. D. MISRA: Please control
them,

SHRI M. S. GURUPADASWAMY .
[ am only mferring from the circum-
stances that the motive behind the mo-
tion is not-laudable. It is motivated so
as to victimise an opponent. I can un-
derstand the political vendetta. Political
vendetta is there in the air, but the poli-
tical vendetta should not be carried too
far. When a motion is motivated. . .

AN HON. MEMBER: No, no.

SHRI M. S, GURUPADASWAMY :
When the motion is motivated, 1 take
exception to it. Therefore, I am oppo-
sing this motion. Various points have
been made. Then this thizg came up last
week, when it was included in the agenda
for this week, I raised my objection.
Perhaps you remiember that T raised an
objection that this item should be dele-
ted from the agenda, but my [riend
there persisted and insisted that this
should be taken up. If it had been a
non-party affair, if it was not a partisan
matter, then I would have expested a
conference of the leaders of the parties
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concerned before tabling the motion or
after tabling the motion a consensus
should have been evolved at a meeting
of the various party leaders.

SHRI MAHAVIR TYAGI:
have no generosity.

SHRI OM MEHTA: [ consulted the
Leader of the Opposition.

SHRI M. S. GURUPADASWANMY :
If you had consulted, I would have re-
quested you to drop this item. That is
obvious, My attitude was obvious {rom
the very beginning. The Chairman
could have called some of us. the leadcrs
of the opposition parties and also the
movers of this motion, and could have
consulted us and could have come to a
decision. Nothing was done.

Sir, the question is what is the Dbasic
issue involved in this. Mr. Rajnarain
protested at the time of the President
reading the Address, and what is the
issue he raised? The issue raised by him
was that the President should read his
speech, his Address, in one of the nation-
al languages. T do not approve of his
conduct or attitude because 1 do nnt
know Hindi and | would always appre-
ciate the President reading it in English,
but T cannot deny the right to any
Member to ask a question of the Presi-
dent or anybody. . .

SHRIMATI PURAB! MUKHOPA-
DHYAY (West Bengal): If that Mcm-
ber happens to be a Member of the
grand alliance.

SHRI S. D. MISRA: Yours is the
Communist alliance, and the D M.K.
and Muslim League alliance.

AN grigen sArd (ST 9I)
AR ITTE 9100737 w1 A7 a7 |
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(Interruptions)

SHRI M. S. GURQPAD\SWAMY.
1 do not want to say anything agamnst
the fair lady on the other side. She is
fond of alliances. T am not fond of al-
liances. If she has got alliances I do
not question her.

SHRI BHUPESH GUPTA : My friznd
is in a scate of divorce.
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SHRI M. S, GURUPADASWAMY .
My friend Shri Bhupesh Gupta does not
see light. He does not see either divorce
or marriage., How can he talk about
this thing?

SHR1 BHUPESH GUPTA: Having
noted how the people feel | am for nei-
ther,

SHRI M. S. GURUPADASWAMY :
Everybody knows that he is a very iu-
corrigible bachelor. What is the issue
involved? Mr. Rajnarain raised the issue
of the language and he protested, and
the President told him to get out; these
are the words, [ was there: “either sit
down or get out”, and he got oul
There were other Members who were
abusing him. He got out of the hall.

| Therefore, where is the cause of actwon

against him now?

The issue of jurisdiction of this House
has been raised, rightly raised. 1In the
absence of rules governing the inaugu-
ration session of both Houses and in
thc absence of a presiding officer and
nobody is there to regulate the proce-
dure, in such a case how can anybody
take objection to any Member raising
an issue? The point is it is not the con-
duct, it is the raising of an issue. Well,
we have to decide whether a Member
of Parliament has a right to raise an
issue either in a joint session or in 2
separate session, and if he has a3 right,
! know. I agree with the hon. Members,
I myself do not like the voice of Shri
Rajnarain but I cannot help it. He
has got his own way of telling things.

SHRI S. D. MISRA: He has got a
loud voice.

SHRI MAHAVIR TYAGI:
a heavy voice.

SHR]1 M. S. GURUPADASWAMY :
I do not like it. Perhaps many of you
may not like it. That does not mecan
that we should take exception to that.
It does not mean that it should form the
basis for condemning him or reprimand-
g him,

He has

There is another issue. In the Lok
Sabha, they have appointed a Com-
mittce for considering the same case

and they are, 1 think sitting very short-
ly to make recommendations, And the
Members involved are the Members
belonging to Mr. Rajnarain’s party. Well,
while my friend, Shri Pitambar Das.
has made a suggestion that the -whole
matter might be referred to a Commit-
tee of this House consisting of seven
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Members—you c¢.n increase or deduce
the number, a tie case’ may be---1
think . .

SHRI XRISIHAN KANT: Sir, on a
point of order. Ti is five minutes to six.
Are we to sit b:yond six? We imust
decide whether w2 continue this beyond
six. That is ‘e whole trouble.

MR. DEPU'TY CHAIRMAN : I have
already said tl.at T am prepared to sit
here according to the wish of the House.
If the House desires to continue with
this debate be.ond six, I am prepared.

SOME HOMN. MEMBERS: No.

MR. DEPU"Y CHAIRMAN: Please
listen. And ii it is the desire of the
House not to «it bevond six, we can ad-
journ this, and tnis subject can be dis-
cussed during the next session,

SOME HO'I. MEMBERS: Yes,

MR. DEPUTY CHAIRMAN : Let the
House expres: ifs desire.

SHRI DAT YABHAT V. PATEL:
Sir, next sessi 'n.

SHRI OM M"EHTA: As many Mem-
bers want to take up this discussion to

1971 ]

the next sessic:n, I agree, and let us ad-
journ this discuassion to the next session.
H) VKA A A(A, ZACT mw]
AT G SLET |
SHRI OM MEHTA: Sir, | move:

“That the d scussion on the monon
be postpon'd to the next Session.”

The questio

vas put and the motion l
was adopted. <
i

MR. DEPI TY CHAIRMAN: This
motion regarc:ny, Mr. Rajnarain will be
considered du ‘ing the next session,

SHRI BH!'/PESH GUPTA: Sir,
what about t e procedural matters?

Inrerruptions)

MR. DEPUTY CHAIRMAN: Order,
order,

MOTION RE BREACH OF PRIVI-
LEGE, ACGAINST THE ANANDA
BAZAR FATRIKA, CALCUTTA

SHRI A. ", CHATTERJEE (West |
Bengal): Sir, I jave a notice of question ‘

privilege against Anand 210
Bazar Patrika, Calcutta

of privilege to the Chairman wunder
Rule 187 of the Rules of Procedure of
this House, for breach of privilege
against the editor, printer and publisher
of the Ananda Bazar Patrika. Sir, what
happened is this that the Ananda Bazar
Patrika in its issue of 19th February,
1971 published a cartoon in which a
motive has been imputed to me, a
Member of this House, for not being
present on the 5th September when the
voting . . .

MR, DEPUTY CHAIRMAN: Are
vou referring to the main point or are
vou just asking for information?

SHRI A. P, CHATTERJEE: Exactly
] am giving the gist only. I gave a
notice . . .

MR. DEPUTY CHAIRMAN: You
can mention the reason why you could
not be present in the House,

SHRI A. P. CHATTERIJEE: 1 could
not be present then because the plane
could not come due to inclement wea-
ther. So I could not be present in the
House. The motive was imputed that
I and the Marxist Party—Mr. Jyoti
Basu has also been painted in that
cartoon in a very derogative manner—
wanted to help the princes. Secondly,
it has been stated in the cartoon that
the Constitution (Amendment) Bill was
defeated due to one vote and that vote

was mine. That is absolutely false and
incorrect because there were
0 pP.M. many other Members also not

present, including certain leftist
Members. 1 gave this notice. On that
notice the Secretary has informed me
that the Chairman has given tnhe pet-
mission to raise this question. |,
accordingly, Sir, raise this question of
breach of privilege against the printer
and publisher of the Apanda Bazar
Patrika for publishing that cartoon on
19-2-1971.

MR. DEPUTY CHAIRMAN: Mr.
Chatterjee was informéd by thc Secre-
tary that he would be allowed to raise
a question of privilege in respect of the
cartoon, He was allowed to raise that
question today. But, as hus been ex-
plained by Mr. Chatterjee, he could not
remain present in the House because of
such circumstances which were beyond
his control, and that s why he could
not get an opportunity to raisc that
| privilege question this 1orning. As the
Chairman has allowed him and has
given him the permission to raise the



